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COUNCIL OF STATE. 
Tttaday, 30th Augwt, 11IB7. 

L~\-

1'11:e Council met in the Council Chamber at Viceregal Lodge at Eleven 
of the Clock, the Honou1'8ble the President in the Chair. . . 

• 
MEMBERS SWORN. 

The Hoooura.ble Major-Genera.l Alfred Hooton, ·C.I.E., K. H. P. (Director~ 
General, Indian Mediea.l Service) ; the Honourable Khan Bs.hadur MuhaMt8ad 
Buf.1ullah, C.I.E., O:B.E. {l\IadP88: Nominated Official); the· Honari:... 
Mr. W .. C. Tudor-Owen (Bombay: Nominated. Offici&!); theHonQ~b1e Mr. 
E. H. Berthoud, O.B.E. (Bihar and Orissa: Nominated Official); the 
Honourable ·Mr. G. A: Natesan (Madras: Nominated Non-Official). !Iond the 
Honourable Prince Afsar-ul-Mulk Mirza Muhammad Akram Husain Bahadur 
(Bengal: Nominated Non-Oft:icial). . 

QUESTIONS AND ANSWERS. 

WEIGHTS AND MEASURES USEDlN INDIA. 

1. THE HONOURABLE RAl B~ADUB L.u.A RAM SARAN DAB (on heW 
of the Honourable Lala Sukhbir Sinha): (/I) Has any enquiry been made 
on the subject of the. difterentsta.udards of weights and :meaBUl'8I in use i~ 
India 1 

(6) If so, will Government lay the result of the enquiry on the table 1 
(c) If not, do Government propose to hold an enquiry 1 
THE HONOURABLE 8m GEOFFREY CORBETT: A Committee was 

appointed by the Govemment of India in 1913 to enquire into the question of 
the feasibility of introducing uniform weights and measures throughout India. 
A copy of the Committee's report is in the Library of the Legislature . • 

I would also refer th"lJonourable Member to the Resolution of the Govern-
ment of India. No.9, dated. .. 3rd January, 1922, published in the Supplement 
to the Gazette of India. of the 7th of tha.t month which shows the concJpsions 
arrived at by the Government of ~ndia. on the Committee's recommendations. 

INTRODU()TION OF LETTER CAr,l, 8.1,N hma SDIILAR TO THOSE Dl USE IN ENGLAND. 

2. THE HON()U&ABLE R~; &HADt1B L.&.LA R.A.MSARANDAS (on behalf 
of the Honourable LaIa. Sukhbir .. .8inha); Is it· under contemplation to 
introduce letter cards in India. sim,i.lar to those in use in England. , 
• Tm: HONolnwu.E·M.a.A. C. -"WATTERS: The .... werisintlhenegative. 

PiaRI:&I '1'AX AT HARDW AR. 

oftJ!· i:!~~,~~ ~:=~~~i·~r:v~~w;t'!:i 
( 839 ) A 
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to .te t.he yrar w1len the pilgril~-tax for the Hardwar Municipality thl\t is col­
lectea.throu~ the Railway Department was first sanct.ionf'd by' the Govern-

• ment o~India and at what rate per head '? 

(b) Js tAe old rate still in force; if not, when was it raised Ilnd on what 
grounds 1 • 

(e) Does the Municipal Board of Hardwar keep a separate account and 
fund of this tax, or is it mixed up with the general account 1 

'(d) Will the Government be pleased to lay on the table a statement 
of income and expenditure' of this tax for the last 12 years, that is. from 
Kumbh 1915, up to the last Kuml>h, April 1927 , 

THE HONOURABLE KHAN BABADUR SIR Ml1HAMMAD HABIBULLAH : 
(a) The pilgrim-tax at ilardwar was first sanctioned in 1898 and the rates at 
whiclt it was: originally'.levied were 1 anna on each person over 12 years of 
age and 1 anna enobildren between the agee of 8 and 12 years. 

~(b)' No. The rates'~eie revised in 1922 and again this year, as under ::-. 

. :, 'Fir8tcl~~ 
Second class p888engers 
Intermediate class pa8sengel'8 
Third class passengers 

1922. 1927 . 

060090 
030046 
016 
010 

023 
o 1 6 

Children under three years continue to be exempt and those over 3 and under 
12 are charged at half rates. The tax was revised on the first occasion to enable 
the Municipal Board to finance water supply and lighting schemes, and 'on the 
second to help the Board to build up a reaerve from which to meet the very 
heavy expense to which it is put at times of the Kumbh and Adh-Kumbh melas, 
when pilgrims come to Hardwar from all over India. 

(0) and (d). The Government of India have no information on these points. 

CLAIMS OUTSTANDING BETWEEN THE WAR OFFICE AND THE GOVERNMENT OF 

INDIA. 

4. THE HONOURABLE RAo SAHIB DR. U. RAMA RAU: Will the 
Government of India be pleased to state : 

(a) the varioUs claims still outstanding between the British War Office 
and the Indian Government with rega.td to the expenditure in­
curred by the latter on behalf of the former during the world war 

. of 1914; 
(b) the amount i.nvolved in each claim; 
(il) ,the reason for the delay in recovering the lIame ; and • 
(d) whether any steps have been .ta.kento settle the elaims; if not, 

,. . ,whether any steps &l'e in contemplation, 

THE HONOURABLE 'lIB. A.F.L.'BRAYNE: The Honourable Member'is 
refemd, rothe PtA,temeni t4 important fin ..... } qUMti'ODB outstanding between· 
HiB ~ir.jestY'B ~o1!eraJD8Ilt .. ndthe Government of India, which was IB.id on the 
ta b1e on SOt)l ~~~. li'M. i.nleply to a question uked by the Honourable Sir 
pmeO~~~~t~~ ?,Il,~ l~ijl J~1.1, l~., ~,ma_ hu,aince·~. " 
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exami ned in great detail both i nlndia and in 'England &nd oonsiden.ble p'r~ess • 
has been JI1l1de In" the llegotiatjons, difficult though they have been. 1 hope the 
Homle .will i'n due course he satisfied that any delay in rea.chi.ng and IUlDPuncing 
the final decision will have been justified by the result of the negoti$!,tions. 

As regards one of the items in the statement referred to by me,i.e., 
" Future adm:nistrationof Aden and incidence of cost", as the House is aware" 
His Majesty's Government have decided to take over the political and military 
administ.ration of Aden from the Indian Government, and with effect from 1st 
April, :;'927, to bear all charges connected therewith, subject toa contribution 
from Indian revenues of £250,000 per annum for the first three years and there­
aiter£l50,OOO, or one-third of the total cost, whichever is less. . . 

EXPENDITURE INcmmED BY THE GOVERNMENT OF INDIA .ON .BEBALIi' OF ms. .. 
WAR OFFICE IN RESPECT OF THE OPEBATION,S ni ,CwNA. ..... 

li. THE HONOURABLE fuo &BIB DR. U. RAlU. RAU: Will. the 
Government of India be pleased to state : '. . . ., 

(a) the total expenditure incurred up to date by the Govemm~t of 
India on behalf of the British War Oftice;' iii 'respeCt "of the. 
Chinese operations; . 

(b) whether the amount has been recovered from the War Office'yet; if 
not, what causes the delay; and 

(c) the monthly savings effected in the military expenditure onaccoullt or 
the despatch of Indian troops to China 1 '. , 

THE HONOURABLE MR. A. F. L. BRAYNE: (a) The net expenditure in­
curred in respec.t of the Chinese operations up to the latest date for whi(lh 
accounts are available is approximately R<l. 58 Iakhs. 

(b) Advances are being received by t,he India Office from the War Office 
and the extra expenditure will be completely recovered shortly when final 
accounts are sent to the War Office. 

(e) The monthly sav;ng to Indian revenues due to absence of troops from 
India is about Rs. 5 lakhs. 

REORGANISATION OF THE MEDICAL SERVICES. 
6. THE HONOURABLE RAo SAHIB DR. U. RAMA. BAU: (a) Have any 

and, if so, what steps been taken to reorganise the medical services and consti­
tute a new civil medical service for India 1 

(b) Will the Government be pleased to state the circumstances under 
which the posts of Surgeon-General and Inspector-General of CiVil Hospitals 
in the various provinces in India came to be reserved for the members of the 
Indian Medical Service 1 

(c) Have the Government considered t,he advisability of throwing open the 
Baid posts to civil medical men also in futltre ? . 

THE HONOURABLE KHAN BABADUR SIR MUHAMMAD HABIBl1LLAH.:' 
(a) ~nd (c). The Government of India are still in communication .-ith the secte-' 
tary ,of State. on the subject, but hope to make a pronouncement' shbrtly. 

~b}.Th.poatAJ were'reserved iJj i92S.by regulat'ODl fiamea.'hnd~r·luie 12' , 
of. the DevolutiOn Rulea. . ' Ai 
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• :Loc:Alhplf: a. 1'BII (i)JII1IIItI:. 0». EMati!PIIY' ft OOt.l"CAJltnm- AlID :KOTAGIBL 

"T. Tn ltONoUBABLE R40 SAHIB DB. b. ltUU. RAlU: Will iil. 
Sovem&ent onudi&. De pleased to state : . 

(a) ~hy the offices of Epigraphy are located at Ootacamund and.Kotagiri 
iDStead of at Madras; and -

(b) whether there is any special advantage derived in looatiQg theee 
offices .t Ootacamund and Kotagiri 1 

TBE HoNOURABLE KHAN BABADUB SIB MUHAMMAD HABIBlJ'tLAH : 
(4) The office of the Govemment Epigraphist for India was transferred to 
Ootacamund from Sim1& in ollder to·facilitate the Govemment Epigraphists' 
work in connection with Dravidian inscriptions. There is no epigraphical 
dtlice at Ko~girj. :ne. office of:the Assistant Su~rjntendent fot Epigraphy, 
Southern CIrcle, whIch IS exclUSIvely concerned With South Indian epigraphy, 
is· located in Madras. 

. (b) The advantages of locating the Government Epigraphist's office at 
Oota-camund are 'that'1;he climate. conduces to better work than that of Madras 
and the climate is more suitable for the preservation of t.hfil records than that 
of Madras. 

RECOMMENDATI(.'NS O}. lllE IKDIAN AUXILIARY AND TERRITORIAL FORCES 
COMMlTl'EE. 

8. THE.HoNOuR.ABLE RAO SAHIB DR. U. RAlIA RAU: (a) Will the 
-Government be pleased to state what steps have been taken to give effect to 
-the recommendations of the Auxiliary and Territorial Forces Committee 1 

(b) Do Government propo~ to place their own views and those of the 
Secretary of State, on this subject, before the Central Llgislature and, if so, 
when 1 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: With your permis­
sion, Sir, I will reply to this and question No. 67 together. 

The Honourable Member is referred to the Reeolution on the subjeot 
published in the Gazette of India of August 20th of this year. 

Ib:cOMMENDA'I10NS (iF 'lEE ECONOMIC ENQUIRY COMMITTEE. 

9. THE HONOURABLE RAO SAmB DR. U. RAMA RAU: (a) Will the 
Government be plea8ed to 8tate whether any and, if so, what action has been 
taken. on the reoommenda.tioDS of the Economic Enquiry Committee ? 

(b) Will the Goven:upent kindly la~ on ~e table the opinions received from 
the various Local Governments! on this subJect? 

THE HONOURABI.E SIR GEOFFREY CORBETT: (a) The recom­
mendations of the Committee are under the consideration of t)leGovel'llIWmt. 

(b) Copies of the replies have been placed in the Librl:\ry. •. 

RBVI&roll OF TaB PAY : oil .'IHE NON-GAZETtaD STUI' OF THE lblORAl'HIC&L 
.:' .". . , DEP4B!I'MENT.' ' . 

. :10;. IJ!BE:.HbHo-.uJ..s a.(l SAIIIIL~. U. llAMA RA~:. Me··tliere any 
';e1Mrials for the revision of the pay of the non-gazetted.td of tMi ~i~ • 



• QUQ1'IONS Allb A NSWER8. ,. .~ 

cial.DeJl8rlme'iit~8tillpen~ di,!posN ~d; if·.eQ,·how loq have they beeJ;l~-
ing 1 And when are they expected to be dispos~ ,of 1 .,.... ,. . 

THE HO)TOURABLE KHAN BABADUR SIR MUHAMMAD i;iA.Bt:a.titLAli : . 
There are nO.memorials for the revision of the pay of the'tion~ga.Ztitted,'t¢a.ft of 
the Epigraphical Branch of the Archaiological Deparfim,erit pend~·~o8&I, 
but the Government of lnd.ia.have under 'consideration' tne question .of :revising 
the pay of the establishment of the Assistant Arch.reological Superintendent 
for Epigraphy, Southern Circle, on which it is hoped to. issue orders at an eaiJy 
date . . ' . 

P·AY (i}J' OiFFlCllRB OJ' THE EPIG.RAPBICAL DIilPARTMEN1I', 'BTC. 

11. To: HONOUllABLE RAe SAMB DR. U. RAIlA RAU: (a) What is 
tbe l08le of pay 'obtaining for offiC6l'8 0f the Epigrapbioal Department and 
what are thesoa/lel! of pay obtaining for 'corresponding officers, with I!peda.l 
-qualifications, working in the ArchleOlogioa.l section proper and other ·depart­
ments, such as the Geological Survey ot India, etc. '! 

(b) Is there at present any provision made for giving the members of the 
Epigraphical section, possessing the necessary University qualifications, 
JIlIOpel- training in ArehlBOlogy also ¥ If not, why not ~ 

THE HONOURABLE KHAN BABADUR 8m MUHA.MMAD HA:BtBULLAH : 
(a) There is no separate scale of pay for officers for the Epigraphical Branch of 
the ArchleOlogical Department. For the scale of pay of officers of the Archeo­
logie&l and ,other ,departments the HODOUl'able Member is referred ·to the Stat­
utory Rules and Orders, 1924, Na. 1395, ilndia, a copy of whioh is in the 
.Libary. 

(b:) No. Government have received no application from /my member of 
the Epigraphical Branch of "the Archaeological Survey Department for training 
in ,general ArchleOlogy. If and when suah 8ID application is received it wiil 
be considered. 

GAZETTED POSTS IN THE ARCHEOLOGICAL DEPARTIOCNT. 

12. THE HONOURABLE RAo SAHIB DR. U. RAMA RAP: (u) How Dl8.1\Y 
gazetted posts are there in the ArchleOlogical Department aJtogether, and how 
many are kept open to the qualified Epigraphical hands of the Department' 

(b) Have any gazetted paste in the Epigraphical seotion been filled within 
recent years, say five or six Y'ears, by drafting men from the Archlflological 
section and vice tlersQ,? 

THE HONOURABLE KUN BAaADUR SIB MUHAMMAD HABIBULLAH: 
(a) The HooolU.lllble Member is referred to the list of ·officers in th.eAl'chleo}~­
cal Survey Depllll"bnent. a copy of which is placed in the Library of the House. 
Gazetted officers in the Epig.t'&phical :e;,..:anch are not eJOOllided from other 
gazetted posts in the Department if they are qualified for them. 

(b) In 1921, the newly created post of Superintendent for Epigraphy in the 
Epigraphical Branch of the ArchlOOlo~ical Department was filled by an officer 
with previous service on the gen~ral side of the Arclueological Department. 
~ other o!ficer has within reeelit years been tr,.,nsferred frOl'n the general si4e 
of t'be Department to the Epigraplrical Branch. No officer has within recent 
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, ye¥S been transferred from the Epigraphica1 Branch to the general side of the 
~chteOlogic&1 pepartment. ' • 
Gum- OF PRESIDENCY AND HILL ALLOWANCES TO THE NON-GAZETTlIlD 

OxwIolbs OF THE EPIGRAPHICAL DEPARTMENT STATIONED IN THE PRESIDEN­
CY 'TQwNS 'AND Hn.L STATIONS. 
13. THE HONOURABLE BAo SAHIB DR. U. RAMA RAU: Are the non­

g~ officers of the Epigraphical department ~tationed in the Presidenoy­
, towns' and hill stations given, respectively, the presidency and hill allowances , 
If not, why not 1 . (. 

THE HONOuRABLE KHAN BAHADUR SIR MUHAMMAD HABIBULLAH : 
The question of granting a city allowance to the non-gazetted officers of the 
office of the Assistant ArohlBOlogical Superintendent for Epigraphy, Southern 
Circle, is under oonsideration. No hill allowance is granted to the members of 
the office· of the Government Epigraphist as their pay was revised early this 
year., 

GRANT OF CoMPENSATORY AND HOUSE-RENT ALLOWANCES TO GAZETTED 
OFFICERS OF THE ARCHAtOLOGICAL DEPARTMENT. 

14. THE HONOURABLE RAO SAHIB DR. U.RAMA RAU: (a) Are the 
gazetted officers of the ArohlBOiogical Department, stationed in the Presidency­
towns and hill stations given compensatory and house-rent allowances as in 
other Departments ~ 

(b) Is it true that such allowances are given to the officers of the depart­
ment stationed at Calcutta, Poona and Rangoon 1 Are they similarly given to 
the officers of the department stationed at the Presidency-town of Madras 
and the costly hill station Ootacamund 1 If not, why are they not given 1 

THE HONOURA:QLE KHAN BAHADUR SIR MUHAMMAD HABIBULLAH: 
(a) Only officers stationed in the Presidency-town of Calcutta are given com­
pensatory and house-rent allowances. 

(b) In Calcutta compensator! and house-rent allowances are given; in 
Poona a house-rent allowance is gIven; no archlOOlogical officer is stationed in 
Rangoon. Such allowances are not given to officers stationed in Madras and 
Ootacamund. The question of granting an allowance to the Arclueological 
officer stationed in Madras has ~ot been considered by the Government of India. 
The case of Ootacamund is not covered by the Finance Department Resolution 
No. D.-5067-C.S.R., dated the 10th October, 1924. 

THE HONOURABLE RAO SAHIB DR. U. RAMA RAU: Will Government 
take into consideration the fact that the town of Madras is getting very costly 
and will they consider the advisability of giving a special allowance there 1 

THE HONOURABLE KHAN BAHADUR SIR MUHAMMAD HABIBULLAH : 
They considered the question and it was found that no special allowance was 
necessary. 

PUBLICATION OF SOUTH INDIAN INSCRIPTIONS. (I 

. Ifi. THE HONOURABLE BAo SAHIB DR. U. RAMA RAU: Ca) When 
was the publication of the texts of South Indian insoriptioI1.8 taken up by the 
Government? How' many of these inscriptions have been printed 011 hither-
to·1· ,~ , 
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(6) What was the st~ft originally provided for the a'bove wilrk qd"what iI. 
its present strength t ' 

(e) What is the collection up to date and whati8~ the numbertlf inscrip-
tions outstanding 1 ' " 

(d) In how many years do the Government expect With the presen~.taI 
continued to complete the publication of tl),ese arrea.rs and bring it up to.date, 

, so as to publish each year's collection immediately t '.' 
~3) -Where are the South Indian inscriptions (1) collected "nd· stored. 

(2) made ready for the press, and (3) where are they printed? What is the 
necessity for keeping the .publication branch away from the place of collection 
and printing 1 

THE HONOURABLE KHAN BAHADUR SIR MUHAMMAD HABIBULLAH: 

(a) The publication of South Indian inscriptions was taken up by Government 
in 1890, and between that year and 1917 342 texts and translations were 
issued. In 1922, a new series (of texts only) was started and since then 3,701 
texts have been published. Thus 4,043 texts of inscriptions have been pub­
lished up to this time. 

(6) The staff in 1890 is not known. The work of publication of South 
Indian inscriptions, together with other epigraphical work, is now done by the' 
Government Epigraphist's staff, which consists of three gazetted and five 
non-gazetted assistants. 

(e) 22,087 South Indian inscriptions have been collected up to date, of 
which 4,043 have been published and 18,044 remain to be published. 

(d) In about 17 years. 

(e) (1) They are col1e~ted throughout Southern\India, largely in vi.llages, 
and are stored in the Government Epigraphist's office in Ootacamund, (2) in 
Ootacamund ; (3) i'n Madras. The printing has to be done in Madras because 
the Government Press is at Madras. As for the expediency of locating the office 
at Ootacamund the Honourable Member is referred to the reply to question 
No.7 (b). 

VOLUME OF PuBLICATION WORK EXPECTED OF THE GoVERNKENT EPIGBAPBIB'l' 
YEARLY IN CONNECTION WITH THE EPIGRAPHIA INDICA. 

16. THE HONOURABLE RAO SABIB DB. U. RAMA RAU·: (a) What 
is the volume of the publication work expected of the Government Epigraphist 
every year in connection with the Epigraphia IndiCllo 1 

(b) Is he directly entrusted with any other publication than the said 
Journal1 Is it true that Dr. Hultzsch was issuing yearly 4 parts of the Journal 
in addition to the collection and publication of the South Indian inscriptions , 
Is the Journal issued more often than before since the appointment of a 88pa­
,r.ate Epigraphist for the editing of the Epigraphia Indica t 

(c) Has there been increased. output in the publication of the Journal 
tincs the appoiniment of assistants to this officer 1 

To HONoUlWlLll: KHAN BAIlADUB SIB MUHAMMAD HABIBULLAJI : 
(0) Fou. parts each year. 
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• . . ~ lea.«lle i. IIe8pClIIltIible ~ tke puWiaticm of ike &11tA 111~n In­
acnptions as well as all epigraphical work generally thiOqhoatlndia j fOllr 
~rta wep e::tpec~ of Dr. Hult~sch a~ually, but ~e! welle not alwa!S up ~ 
Gte. Thete is no separate Eplgraphist for the editing of the EpIgrapb\& 
Indica. 

(e) There is a much larger output in respect oiSouthJndian tens and the 
~oumaI is kept more up ill date. The assietants referred to were not specially 
appointed with reference to the needs of the Epigraphia Indica. ,. 
PUB~ICAnON OF SounI llmlAN INSCRIPTIONS IN THE EPJGRAPBIA INDICA. 

17. THE HONOUlLABLE RAo SAHIB DR. U. RkMA RAU: (a) In what 
languages and scripts are the inscriptions that are published in the Epigra­
p1J.ia Indica 1 

(6) Is it true tb&t a fairly good number of inscriptions iD the South 
Indian languages and scripts are being edited in the .TournaI t 

To Ho.!K)UB.AXE :K.BAN BAIIA:DUB SIk MUII.UDlAD HABIBULLAH : 
(a) In all ancient Indian languages and scripts, except Moslemic. 

(b) Yea. 

LANGUAGE QUALIFICATIONS OF THE PRESENT EDITOR OF THE EPIGRAPllU 
INDICA. 

18. THE HONOWABLE RAO SAIDB DB. U. RAllA RAU: (a) What 
are the language ,!ualifications of the present editor of the ~oumal t 

(b) When was he appointed to the post 1 

(e) What was the nature of hiuerviee befGre he was selected for the post 1 

(d) What y the total &m01IIlt of ms eerviee 1 -
(e) For how many years was he actually working in the Epigraphical 

eection before he was appointed the Epigraphist 1 

THE HONOURABLE KHAN BAHADUB SIR MUHAMMAD HABIBULLAH : 
(a) He is a M.A., M.O.L. of the Punjab University, and is proficient in the 
8ualait, Pall &Dei Prakrit languages. 

(b) In September 1925. 

(e) He was a Superintenderlt for Epigraphy under the Government Epi­
pphist f{)r fo~ years, an Assistant Superintendent, Arclueological Survey, 
for three years, and had been in the Archaeologieal Department for 23 years. 
Pl8vWusly :he had beeaLeciwer in Sanskrit at the Punjab Univ8rsity. 

(d') 2S ~at'8. 

(e) .y~, 
TOTAL STRENGTH OF 'I'M: STAFP OF TIll: EPIGRAPJlICAL SECTION OF THE .ABoH&o· 

LQGJ.(jl:lL DEI'.urrJlENT. 

.. 19. THE HONOURABLE Lo SAHIB DR. U. RAMA RAU: (a) What 
it t)e<iPo.l ~ ofthe_t,~boitl ... ttedlU1.bQll-~) waiki1a@in tha 
Epigraphical section of the ArchlBOlogical DepartmeoU 



(b) Of thus ~OVf Dl&IIySie attached b) t.H . .oIiee 01. the&~ent 
Epigrapm.t for hdia and wu.t an tlleir ~ quali ____ d _to 
duties, and how long haq they been auki .. i.theEpi~ical .... oo 1 

. THE HoliOOiUlllLE K1Wi BUADUl\ SI.B JtUHAMlUI) HA:8IBVLLAH: 
(a) The attention of the Honourable Member is Vivited to the List of 
Officers and to the Eatablishment List, copiee of which are placed in the 
Library. . 

(b) Three gazetted officers, including the GOV8I'RmeIilt Epigraphist, and 
five lfon-gazetted offiCeD are .attached to the office of the Govermnent 
Epigraphist. Out of the gazetted officers one is specially qualified ~ 
Sanskrit, Pall and Prakrit, the second in Tamil and Telugu and the third 1D 
Telugu and Kaurese. They are all University graduates. TM J!lOIl-gaaetted 
stafi consists of three clerks with clerical qualificatiOllB ad. two retMiera, boti. 
graduates with qualifications in Telogu, Tamil and Kanarese. The Govern· 
melli EpigraplUst eIlits the Epigraphia IBdiea and is :responsible for the whole 
epigraphical work of the Department except M081emic. The Superinten­
dent is responsible fer the ediiiag ()f the South Indian iDscriptions and the Assist­
ant Superintendent helps the Government Epigraphist in editing the Epigra­
phia Indica and in the collection of Kanarese inscriptions in the Bombay, 
Presidency. The duties of ~ clerks are purely clerical, while the readere 
prepare material, oopy the traoseripts prepared by the' officers and coneet 
proofs of the text of inscriptions received from the preBS. The approximate 
length of service in the Epigraphical branch of the gazetted sMff ranges from IJ 
to 20 years, and of the non-gazetted staff from 3 to 2Oyeal'B. 

LoC.nIOlIl 07 TID: OI'FICB OF THE SBNIOO Go.EJlNJilElIlT bTSPBC'OOlt OF RAILWAYS 

AT OOTACAlIUlID. 

20. THE HONOURABLE RAO SAIIlB DR. U. RAM..o\. RAU: Will the Gov­
ernment be pleased to state ~ 

(Q.) the reason for locating the office of the Senior Government Inspector 
of Railways at Ootacamund; 

(II) how often has he trave'lted to Madras on duty in each year dnriBg the 
past three years ; and 

(c) the number and nature of RaHway accidents investigated by him 
during the pa.st three years ? 

THE HONOUJtABLE SIR GEOFFREY CORBETT : (a) Fonnedy the 
headquarters of this Senior Government Inspector 'Were in MadraS in the cold 
weather aDd in Ootaeamund in the hot weather. . During the eOIdWeatbertM 
~nMlr Govel'llJBeU IDBpeotor Bpe!ldB .80 mu.Clh. of _ time OB toU' that .it is 
lUst as convenient for .biet):fficIe to be located in ·OetacamWld as in Kadraa. 

T.he matter was renewed. in 1926 when it was decided that the balance 
,.of advantage lay in loC&ti.ng hisoJlice permanently in Ootacamund. 

(b) In 1924 (during part of which he was stationed in Madras} QDAile ; 
-,w ~4: timtll; in 19~7 times. 

. . (.c~ Tw.,."_ ... the C8piimng :of .. mixed brain .. the either the derajl· 
1MDt of • .,. •• seods'Uain. : 
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",VJb: HONOU'lWlLE ltAo SAHIB DR. U. RAMARAU: Is not Madras more 
• Clentrallhan &tacamund , . Is it not a fact, Sir; tb&t Madras covers a centre 

of about 5,000 miles, .. hereasOotacamund covers only 200 miles 1 
• THp,e HONOURABLE Sm GEOFFREY CORBETT; Centre of what 1 

• THE HONOURABLt RAO SAHIB DR. U. RAMA RAU: If you take Oota-
~mund as the centre of a circle, it ,will cover an area of only 200 miles, whereas 
1£ you take Madras as the centre of the circle, it will cover an area of 5,000 
milt':8 1 .Is it not so, Sir 1 ~ 

THE HONOURABLE Sm GEOFFREY CORBETT: That may be correct, 
Sid 

THE. HONOURABLE RAO SAHIB DR. U. RAMA RAU: In that case, is it 
not:adviaable to have Madras as the headquarters of the Senior Government 
Inspector? 

THE HONOURABLE SIR GEOFFREY CORBETT: Not if he is always on 
tour. 

THE HONOURABLE RAo SAHIB DR. U. RA MA RAU: Is it not a fact, 
Sir, that the Senior Inspector is staying all through the year at Ootacamund 1 

THE HONOURABLE SIR GEOFFltEY CORBETT: N:o, Sir. 
RESTRICTIONS IMPoinm ON MEDICAL MEN WITH REGARD TO THE USE OFOPIU)I. 

21. THE HONOURABLE RAO SAHIB DR. U, RAMA RAU: (a) Is ita fact 
that the restrictions imposed on medical men with regard to the use of opium 
still continue in the Madras Presidency 1 

(b) Will the f'J'{)vernment kindly state whether the Resolution moved by 
me on this subject in the Council of State on 22nd February, 1927, with the 
Government reply, has been communicated to the Madras Government 1 

THE HONOURABLE MR. A. F. L. BRAYNE: (a) The Government have 
no information. 

(b) Yes. 
THE HONOURABLE MR. V. RAMADAS PANTULU: May I put the 

question standing in the name of the Honourable' Sir Manmohandas Ramji, 
Sid 

THE HONOURABLE THE PRESIDENT : Yes. 
THE HONOURABLE COLONEL NAWAB Sm UMAR HAYAT KHAN: As 

this is a very important question, can any other Honourable Member put a 
question standing in the name of another Honourable Member, Sir. 1 

THE HONOURABLE THE PRESIDENT: There is no re ason why the 
Honourable Mr. Ramadas Pantulu should not put the question. 

PuBLICATION OF THE REPORTS OF THE SUB-C01DflTTEE8 OF THE INDIAN 
SANDBURST COMMITTEB. 

22. THE HONOURABLE MR. V. RAMADAS PANTULU (on behalf of 
the Honourable Sir Manmohandas Ramji,: (0) Will the Govemment 
be. pleased.to inform the Council if the811b-oommitteel appointed 
by the Indian Sandhurst Committee to enquireiDto conditiona ,of military 



• 
QUESTIONS AND ANSWERS. • 849 

trainiDg in foreign cOlUltries and for the purpose of.studyiDg· ~e· exunt to 
which suitable candidates for an Army career are to be ,fo~in IndianUni· 
versities, submitted any reports to the main co~ttee 1 ' • 

(b) If 80, why have not these reports been pub~ed a'OIli,with the 
Report of the Sandhurst Committee 1 

(0) Will the Government publish these reports of sub-committeea t 
(d) If 80, when will they be published 1 

. pm EXCELLENCY THE COMMANDER·IN·CHIEF: (a) The answer 
18 yes. 

(b) These reports formed part of the evidence before the main oommittee, 
and the committee incorporated such portions of them as they wished in their 
main report. Portions of the proceedings of the sub-committee that visited 
England and of the evidenoe are confidential and cannot be published. 

(c) No, Sir. 
(d) Does not arise. 

ACCIDENT TO THE DREDGER RECENTLY PUROHASED BY THE HAaBOUR AUTHORI­

TIES AT VlZAGAPATAM. 

23. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Will the Government be pleased to state : 

(a) whether a dredger has been purchased by the harbour authorities 
at Vizagapatam recently; if so, at what price, and whether 
that price has been paid in full; , 

(b) what were the conditions for delivery of the said dredger; 
(c) whether the said dredger ran ashore about the beginning of April 

1927. and with what consequences; 
(d) whether or not there was any officer on board the said dredger at the 

time of the above accident; 
(e) whether or not there was any storm raging at that time; 
(j) whether the said dredger was towed to Calcutta or not; 
(g) what were the costs of towing the dredger to Calcutta and repairing 

it respectively; 
(k) who paid the above charges; 
(,) was the dredger insured at the time of the accident; 
(j) whether the Railway Board got information of the above accident 

from the Madras Port authorities and not from the Vizagapatam 
authorities; if so, why; and 

(k) what steps have the Government taken or what steps do they pro-
pose to take in connection with the above incident ? . 

THE HONOURABLE BIB GEOFFREY CORBETT: (a) Yes, at the prioe of 
r, £153,280, which has not yet been paid iJi full. 

(b) Payment was to be made by instalments during construction, and on 
latisfactoty oonolusion of trials iii Great Britain a.mounting to 80 per cent. of 
. the total price. Therema.ining 20 per cent. was to be paid intwoiDa~1mente 
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.~~. ~Wa~ia,:.c1~ upiry.of-•• iz.JMDtha' ptliadol~ 
,:~~'a#~~:~~\~~:oia.&i;a:molltha' period,ofguaru"& _ ,;; 

(e) tes, in March lfi7';it sustained severe damage. .. 

(d) 'ies:; " ~ 
(~) There ,was' .a'heavy surf. 
(f) -Yes; 

(g) The cost of salvage and towing to Calcutta is estimated at about 
•. M,OOO,and of repairs at about Rs. 3,86,000. The completion of 'l'3pai~ 
awaits the receipt of some materials from England. 

(A, Liability fOr the chMge8 has not yet been fixed. 
{t)No. 

(j) Inform&tiion wall reueivedfrom tht'Viza~m hU'bour authoriti •. 
(k) The matter is at present under reference with the Secretary (If State. 

CONSTRUCTION OF THE VIZAGAPATAM HARBOUR. 
24. THE HOiliOUBABLE MR. KUMAR SANKAR RAY CHAUDHUR¥: 

What progress has been made in th~ conlltruction of the Vizagapatam har­
bour? 

THE HONOURABLE SIR GEOFFREY CORBETT :'1'he Wmd&tions,of the 
Key-Wall and of the,tranait "beds are about half ,completed. .Dredging work 
bas unfortunately ,bee. delayed by aD. aocideAt totlhe la.rge dredger, which is 
now undergoing repairs at Calcutt&. 

RELEASE OP' FOLITIOAL PBiSONEBS DETAINED UNDER REGUlATION III OF 1818. 

25. THE'HoNOURABLE 'MR. KUMAR SANKAR .RAY CHAUDHURY: 
Do the Government of India contemplate the release of politica.l prisoners de-
1Iained v.nder Lsulation III of 1818 at an ear!y date 1 1£ not, 'Why not 1 

THE HONOURABLE MR. H. G. HAIG: I would refer the Honourable 
Member to the answer that I gave him on the 8th February last. 

LETTING OUT OF RAILWAY LANDS AT GOALUNDO. 
26. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 

Are lands acquired for Railway purposes at 'Goalundo and other places being 
used ar let out to business people for other purposes'l Have Government 
considered whether this practice is in contravention of a High Court mling 
·'ed to ·the detriment of neighbouring landowners 1 Do the Government oon­
&template putting a. stop to such practice 1 

T~ HONOURA,BI.,E SIR GEOFFREY CORBETT: Licences .for the use 
of railway land Pot Goalundo u.d Qther places are grantedfo[ purposes connected 
with the working of the Railway, such as vendor's stalls for the suPPJy of 
!food _ palBellget'l, ·.he stacking of g06~spending deflp8't.cll· by rail· or pendi ~g 
removal after arrival by rail, and fer Qit ionstallatiODfl. A fee is cbarge8 equiva­
ItlQt .to rents ~vailiug in the ~,*"hood, ,01' sufficiOiQtto ~illt .. ~t on 
~hecqlt ofaClluiaitioA« ihe INd and of facilities plcMdtW., !W~nr ........ 
Gpv.~nt ,are oQt ,aware ·thtt tbie .p.otioe ~I$;M!U.~ .. 'HilhiCeQlt ~t 
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and oouider tbat tb.e benefit to the general publie _illl, die Bail".,.i out­
weighs the detriment (if there is any) to neighbouring landoWllen.. Govern. 
1Ddt.do ,.ott ClOIltelDplateputtfDg'a BtDp to the praotiCt!. ' 

• 
DETENTION OP DECIt PASSENGERS AT THE WHARF IN R~ • • 
27. To HONOURABLE M.B.. KUMAR SANKAR RAY CHAUDHURY: 

Has the attention of the Government been drawn to the great inconvenience 
felt by deck passengetsla.nding at Rangoon by thei,'de_tiOlifar' S,or" boas 
in the wharf 1 If so, what steps do they propose to take to remove this griev-
an~" 

THE HONOURABLJ!: SIR GEOFFREY CORBETT: The Government of 
India have ca~sed e~quiries to be made and they ~derstand that arrange­
mente aTe made for the concurtent conduct· by tne CUstoms, Police and Port 
Health Departments in the Port Health Station at Rangoon ofthe examination 
of all ,deck passengers landed there. For the pur~ses of medical ,examination 
three doctors' a.nd two nurses are employed to deal with each passenger, ship 
and motie iftbe ilumber Of &ek p&88engers exceed 2,000. It is. reported that" 
except in thecdmparatively rare case of a ship 'haing 'fonnB 'on arrival to be 
weeted, the mediealex&mination: is catried (jut;&t the 'rate ofl,500 passengets' 
per hmtt .. In so far; thmlfore, as there is any delay in dealing with deck passenge,is 
on arrival in Rangoon, it is due to the fact that the deck passenger traffic in' 
Rangoon is very heavy. The Govemm~nt of India are satisfied that all pOlisible 
steps are already taken to reduce the inconven,ience involved to a minimum. 

REPORT OF THE BACK BAY ENQuiRY COMMrrr~E. 

28. THE HONOUBABLE MR. KUMAR SANKAR RAY CHAUDHURY : 
Has any action been, taken on the report of the Back Bay Enquiry 
Committee at Bombay t Hso, what t 

THE HONOURABLE MR. A. C. McWATTERS: So far as future operations 
are concerned, the ('n>vernment of India have decided that it must be left 
to the Government of Bombay to take such action as they think desirable on 
the recommendations of the Committee. The Report of the Committee, so fa'r 
as it relates to o,ther ma.tters, has boen, and still b, under examination by the 
Local Government and the Government of India. 

RECOMMENDATIONS OF THE AUXILIARY AND TERRITORIAL FORCES COMMITTEE' 
AND THE INDIAN SANDHURST COMMITTEE. 

29. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
What steps do the Government propose to take to give effect to the recom­
mendations of : 

(a) The Temtorial8,nd Auxiliary Forces Committee; and 
(b) The Indian ,sandhurst Committee t 

HIS EXCELLENCY THE COMJl4.NDER-IN-CHIEF :-(a) The Honourable 
Member is referred to the Resolution on the subject published ill the Gazette of 

"India of 20th AUfJust. . , ' , " 
(b) I am afraid the ;Hoap~.we He.ber'. questioa cannot be -8.lIBwered 

unti) ~l.decisioJlJ bye hee~il'fmQh- :on, the reooJBJllel'ldations' 'olthe 'lndain' 
SaridllutBt Comttee. . :;,;., , : ,'. ..:;;' " 
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PAil 'OF 'THE AOENT OF TFI1:' GOVERNMENT oFTNDI.\ 'IN SOlrTir':AFRICa.' 
.' . ~.: '. .' f-' • , ' . . t ,I.' ~, . 

• ' 30. If HE HONOUWLE lb. KUMAR SANKAR RAY CHAUDHURY = 
What pay. is ieing given to the Agent General to the Government of India in 
South Afrum , ' ,-

THE HONOURABLE KHAN BAHADUR SIR MUHAMMAD HABIBULLAH; 
'£2,500 pet' annum besidtlfl' an annual f,umptuary allowance of' £500 and a 
motor CaT' allowance of £200. 

THE RON-OURABLE MR. G. A. NATESAN: Is it a fact, Sir, that the !notor,' 
allowance given to the Right Honourable Srinivasa Sa.stri does not cover even 
the pay of hischaffeur for a month 1 

THE HONOURABLE:'KHAN BAHADUR SIR MUHAMMAD HABIBULLAH:, 
I have no information. ' 

WrrBDRAW,AL or COIN I'ROI( CIRCULATION DURING THE LAST 20 YEARS. 

, ,.31.'~HE HONOURABLE'MIt. KUMAR SANKAR RAY CHAUDHURY: 
How, many di!fert'nt' kindaof ooins have been with~wn from circulation 
duriq ,the last 20 yea.'ra 'Has such withdrawal caused lOBS to the public 
Or not, and what, if any, has been such 10Sll in respect of each particular 
class of coin 1 

THE HONOURABLE MR. A. F. L. BRA YNE: I am not quite clea.r what 
exactly the Honourable Member wants to know. If by "withdrawal" he 
means a declaration under section 15A. of the Indian Coinage Act that a cer­
tain coin ceases to be legal tender, Government have 80 far withdrawn the eight 
anna nickel piece only. No 10118 has been caused to the public as they oan obtain. 
full face value of the coins without limit of time at Currency Offices. The 
coins also continued to be received at treasuries at face value for a period of 12 
months from the date of withdrawal and Government have not J."e('.eived anv 
complaints in the matter. -

In addition, the gold mohur ceased to 1-e-Iegal tender on the expiry of the 
Gold Mohur Act of 191~, and the sovereign was demonetised by the Currency Act, 
1927. In the case of the gold mohur there is no 1088 to the public as it is stilI. 
received at Government treasuries and Currency Offices at its full face value­
of Rs. 15. As regards sovereigns, they are now received by Government at: 
their bullion ,value. 65 80vereigns were 80 received from the public since the 
passing of the Currency Aot, 1927, and the total loss on these 65 coins was Rs., 
2-0-11 only. 

If, hOwever, the Honourable Member is referring to coins wit(hdrawn under 
section'$16, 17 and. 18 of the Indian Coinage Act, the loss stated in Article 66 
of the Resource'Manual is incurroo. The number of such coins is given in the 
annual reports o(ihe tlontroller of the Currency, copies of which are available in 
the Library. It is not possible to calculate the actual amount of loss in these 
cases;, ", ,,. I' 

hi: H;ONOmu.~LE MR. KUMAR SANKAR RAY CHAtrDHURY: What 
I w~n1;ed 1!0 "know ,'WIUI how ml!ollY kinds of difterent 00ins have' been issued and 
how.~W;,~'-~"~vered, JO that,tJae,balanoe;in tlle;lWadi ,ofthe2peo~ , 
mUBt have been the 1011 , " ' , 



QUE8TION,S~p ANSWERS. f 

,THE HO~o.URABLE MR, . .A. 'F.L.,BRAYNF;'; .1 have ~ried .tc),aDBwe.' the 
,Honouiable Member's question so far as I have understood' -iii and: if the .' 
Honourable Member will make his question olearer, I will endeavom to give 
him a more detailed reply. • • 

PUlWHASE BY JAPAnSB FIRMS OF COTTON MILLS IN BO'-mAY. 

32. THE HONOUR,ABLE MR. KUMAR SANKARR.A,.YC~UDHtiRY; 
Has the attention of the Government been drawn to the newspaper reports 

" that several cotton mills in Bombay are being purc~ed by Japanese iinn1I, 
and is~here any foundation for snch reporm 1 " 

THE HONOURABLE Sm GEOFFREY CORBETT: Government have seen 
newspapers reports to this effect, but have no further information. 

ADlIlSSION OF INDIANS' INTO RESTAURA."'lTS AND DANCING HALlJJ IN EDIN­
BURGH AND GLASGOW. 

33; THE HONOURABLE MR. KUMAR SANKAR RAY CHAUrilrtJRt: 
Is it a fact that BOme of the restaurants and dancing. hal1a in Edinborgh and 
Glasgow refused to admit Indians 1 If so, on what grounds, -and have the 
Government taken any steps to represent their diaapprovalw the proper autJw.. 
rities there, and what has been the effect thereof , 

THE HONOURABLE MR. H. G. HAIG: The Secretary of State has informed 
the Government of India that the orders prohibiting the admission of .Aliatics 
to certain places of public entertainment in Edinburgh were withdrawn by all 
the establishments concerned on the 20th June as a result of action taken by 
the city authorities. 

Government have not seen any allegation about such restrictions in Glas­
gow. 

FED~RATION OF' SOCTH AND EAST AFRICA. 

34. THE HONOURABLE MR. KUMAR SA11UR RAY CHAUDHlJRY: 
Is it a fact that steps are being taken to form a federation of South and East 
Africa 1 If so, what steps are the Government taking to safeguard the 
interests of Indians residing in those places 1 

THE HONOURABLE KHAN BAHADUR Sm MUHAMMAD HABIBULLAH: 
The Honourable Member's attention is invited to the terms of reference of the 
Commission which His'Majesty's Government have decided to appoint. A copy 
has been placed in the Library of the House for reference. From this he will 
observe that, while the Commission has been asked to investigate the poMibi­
lity of federation as a means to securing more effective co-operation between the 
different Governments in Central and East Africa, no actual steps to form· a. 
federatio~ are now contemplated. The stage for action to aaf~gtumi. In~ian 
interests in the areas coming within the purview of the Coinmi88i~ri's _ enquiry 
will arise if and when any propoeaJs which are likely to affeCt the interests,of the 
resident Indian communities matefia1ise. In this ooimeetion, I would invite 
t¥ Honourable Member's attention to the definite assurance contained in tbe 
White Paper iJlsued. by His Majesty's Government on this subject that they 
adhere to tbe under.ring principles of the 1923 White Paper, entitled ~~·lnd1anB in ' 
Kenya". iil~ to., ~he pqlitica1 rightAI and status of British IndiabBresidtjnt .. 
th_. ' · . ,;. '.;-.: .';(.' .:····.··,~··I.·-:;j :"":. l 
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\'l'n' HM'OOIWII.. Ma. IUJIIAIt 8ANKAR 'lA.if' OHAUDIWIY : Does 
.. that dec ......... imrelve this impficatiln tat the 'Indian residents of other 
,CoiDDie; will &lao be subjected to the MJerVation of a~&'8 fdr varioua claB8es as 
prevails, in «enya , 

To HoNOURABIZ KHAN BjIIADUR SIR }ftJ'RAftADHABlBULLAH: 
I have II.ot uJKlers~ it U IlUCh. 

1?RO¥J8I0"5 ,OF {)SCIl,LATING F:A.'N8 'IlT R.uLWAfY {)OlltPAR'l'!IfE:8'TS. 

SIS'. Tn HONotJ1WILE MB. KUMAR SUI{.U RAY CHAUllHURY I 
-Has the attention of the Government been drawn to the grest inconlenience 
.«laUied to passengers by the want of oscillating fans in railway trains which 
·would distribute the breeze amongst all paSsengers travelling in acompart-
.ment1 , 

THE HONOURABLE SIR GEOFFREY OORBETT: Government are not 
aware that il).conveniencehas been caused to p~ngers th~o.~h the absence of 
oscillating fans inr~hvay' trains in place of the type now fitted. The desir­
ability of fitting oscilla.ting fans in compartmeBts of railway COl,loche,s has heen 
investigated by certain railwayadminist~a~i0l!-s, but, ~n view 0'£ the 14nited. sise 
of the' compartments, it has not ooen ~Q~Bi,dered that the addition~l post and 
complication of this type oUan'would be justified by the problematical advan~ 
tage to be ,obtained by Use in such confined quarters . 

. 9U~LIFICATIONS 0" INDIANS AS ROY~L ENGINEERS IN ENGLAND. 

36. THE HONOUlLABJ..E MR. KUMAR SANKAR RAY CHAUDHURY: 
(a) Are Indians allowed to qualify theInBelves as Royal Engineers in 

England ~ 

(b) Are Royal Engineers of England allowed to compete in the Engineer­
ing Service examination recently introduced in India' 

(c) 11 l1idill.D.sare not allowed to qualify theInBelves as Royal Engineers 
in. lB.nd, why ate· theae 'Royal Engineers of' England allowed to compete 
·for the Engineering Ser'Vioo examination 'in India? . 

THE HONOURABLE SIR GEOFFREY CORBETT: (a) No. 
(&) No. Only persons of Indian domicile are allowed to compete at the 

examination. 

(~) Royal Engineers are not permitted to appear at the competitive 
examinat~on, 

STATUTORY COMMISSION ON REFORMS. . . 
37. THE HONOURABLE Mil.. KUMAR S.A.NKAR RAY CHAUDHURY : 

When is the next R6fonnsCommissiGB going to be appoiJlted, and what will 
be the . terms of ,reference and peri!onnel of slJoh Commission t, 

, THE HOf«)tmABLE 'MR. H. G. HAiG: Go~rnment are unable to make 
anyetatement on the· .... bjeet." ',. -

-'·':'Lo~s 'Oll' THE;STi:~I:BI'i:S~~&"'" ~·';['BEBA.Y OF·»E~~"I.o. 

~~'~~t~t~~~~~rtl~:!~$f!~! ~t;y.~~:~~~~ 
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natned the sWnoilti in the :&y' of B~l oli Thuteday.,th.'Wtlt..J1#y'l927 J 
If so, Will the Government be pleas6d. to state tJifi, ~ and eX1teBt of the 
diaaater and the persona. if any, responsible for it, and what Itei's die tilt 'Gov­
ernment propose to take against them and to help the ,poor r~PDl of the 
victims of the diBaster 1 ' 

THE HONOUBULE SIR GEOFFREY CORBETT: 'J'he answer to tAe first 
part of the question is in the affirmative. A Court of Enquiry was appointed 
by the Government of Bengal under the Indian Merchant Shipping Act to make 
an irwestigation. The Court has reported that when the "Shahzada" left 
Calcutta on the 13th J'~ly H127 she was in a fit and proper condition as regards 
hull, machinery, equipment, etc., and that the cause of the foundering of the 
vessel wa~ water finding its way rapidly into the interior of the vessel, but what 
caused the water to enter is unknown. The Court have also held that the loss 
of the vessel was not due to the wrongful act or default of the Master or Chief 
Officer, or of any other person on board. Out of the ship's company of 71, 
7 Europeans and 14 Indians lost their lives. The Court found that everything 
possible was done in the short time available before the ship foundered, and that 
all members of the crew who came to the surface were rescued. All four en­
gineers appear to have been drowned in the engine-room, doing their duty to the 
last. 

M6I$8l'8. Turner, Morrison and Company, the local agents of the vessel, have 
reported that the question of payment of compensation to the relatives of the 
Indian crew who lost their lives is being dealt with under the IDdian Wot4t­
men's Compensation Act. As regards the Europeans who wale dimmed, the 
matter is receiving the, consideration of the Home ~ of, the Aaiatic Steam 
Naviga.tion Co:m.pany and will be decided by them. .As the Board'. deciBion in 
the matter will take so~e time, the local agents have arranged to continue the 
monthly allowance allotted to their farnilies by the deceased ~fior to the 
disaster. ' 

CoMMUNAL RIOTS. 

39. THE HONOURABLE HR. KUlIAR SANKAR RAY CHAUDmmy: 
Ha. the number of communal riots in India in 1927 been les8 than that in 
the corresponding period of the previous year 1 .. 

THE HONOURABLE MR. H. G. HAIG: It i8 difficult to base'any compari­
son on the number of riots, 8S the term might cover a small incident resulting 
in a few injuries or a period of serious and prolonged disturbance. But I regret 
to say that COmlnUDfI riots in 1927 have been deplorably frequent. 

ABSENCE OF ELEVATED PLATFORMS ON THE PARBATIPUR-SILIGmt'I SECTION 

OF THE EASTERN BENGAL RAILWAY. 

ro. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Has the attention of the Government been drawn to the great in(l(,)nvenience 
CllU8ed to Railway passengers on the Parbatipur-Siliguri section of the Eastern 
Bengal Railway by the absence of elevated platfortnB? If so, do the Govern­
ment contemp~~te removing the grievance at an early date 1 

THE HONOURABLE SIR GEOFFREY CORBETT: The answer'to the first 
part of the question is in the negative. The second part therefore does not 
DIal B 
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aril!e~ I shall, however, be glad to send a copy of this question and answer,J.o 
~ the Agent in trder to draw his attention to the matter. 

REDUCTJ.QN '>F FADES FOR FI:R~'r [1.A~S PA~8ENGERS ON THE EASTEIlN BENGAL 

• RAILWAY . 

41. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Has the attention of the Government been drawn to the reduction of the rate of 
f are for first class passengers only adopted from 1st August 1927 by the Eastern 
Bengal Railway, and why has the said reduction not been made in case of other 
(lla88 pa88eDgers also or in preference to first cla88 passengers ~ t-

THE HONOURABLE SIR GEOFFREY CORBETT: Government are aware 
that the Eastern Bengal Railway has reduced its first class fares from the 1st 
August 1927. This reduction has been introduced with the object of attracting 
a larger number of passengers to travel first class and thereby increasing the 
railway revenues. Reductions in other classes have not been made because 
there is not considered to be a prospect of increasing railway revenues there-
by. . 

INTERNMENT IN UNHEALTHY LOCALITIES IN BENGAL OF POLITICAL DETFNUS. 

42. THE HONOURABLE MIt: KUMAR SANKAR RAY CHAUDHURY: 
[s it a fact that persons detained under the Bengal Criminal Law Amendment 
Act, 1925, by the Government of Bengal are being interned in the unhealthiest 
parts of Bengal 1 H so, why is it being done, and what are the places where 
they are being interned, and do the Government of India propose to interfere 
in the matter 1 

THE HONOURABLE MR. H. G. HAIG: No, Sir. Every"care is takeD: to avoid 
places which are known to be unhealthy. . 

ACQUISITION BY THE EisTERN BENGAL RAILWAY OF THE HOUSE OF THE LATE 
BABU BANKIM CHANDRA CHATTERJEE, THE GREAT BENGALI NOVELIST, 
AT KANTALPABA. 

43. THE HONOURABLE MR. KUMARSANKAR RAY CHAUDHURY: 
Is it a fact that the house of the late Babu Bankim Chandra Chatterjee, the 
great novelist of Bengal, at Kantalpara, is being acquired by the Eastern 
Bengal Railway 1 Has any protest been received from the people of Bengal 1 
If 88, do the Government propose to put a stop to the acquisition ~ H not, 
why not ~ . 

THE HONOURABLE SIR GEOFFREY CORBETT: Government under­
stand that in order to improve the entrance into the Naihati Goods Yard 
at the north end, the Agent of the Eastern Bengal Railway caused enquiries 
to be made whether the present owner of the late Bankim Chandra Chatter­
jee's house would be willing to part with a strip 20 feet wide and 185 feet long 
aloDg the western side of the property. This strip includes an outhouse, a 
portion of the courtyard about 8 feet wide and a portion of two living rooms, 
one of which is not a part of the late author's portion of the joint house. c:'he 
greater portion of the property is stated to be in ruins, the only parli in a fair 
state of repairs being the outer buildings on two sides. It was ascertained that 
the owner would agree to the acquisition of the complete property but not a 
portion of it, and the Land Acquisition Officer was thereupon instructed to pre-
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pare an estimate of the c~t of acquiring the whole property . Ii is unde~ 
that no notice of acquisition bas yet been issued by the Collector upon"the heirs­
of the late author. .' . 

Protests have beeD~ceived from the people of Bengal. .The Agent, 
Eastern Bengal Railway, w~ll be instructed to reconsider his proposals for im­
proving the entrance to the goods yard with a view to avoiding encroachment 
upon the late author's house. 

REPORT OF THE MEDICAL OFFICER IN C,HARGE OF THE INSEIN CENTRAL JAIL, 
1tuRMA, REGARDING STATE PRISONER JYOTISH CHANDRA GHOSH. 
44. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 

Is it a fact that the medical officer in charge of the lnaein Central Jail, Burma, 
has reported that the State prisoner, Jyotish Chandra Ghosh, should no 
longer be confined in custody inside a prison 1 If so, on what grounds, and 
what steps are the Government taking on the report 1 

THE HONOURABLE MR. H. G. HAIG: The answer to the first part of the 
question is in the negative. The second part does not arise. 

ISSUE OF £5,000,000 INDIAN TREASURY BILLS. 
45. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 

Is it a fact that the Government are issuing an invitation for tenders for 5 
millions sterling India bills 1 'If so, for what purpose and why were the tenders 
not asked for in India, and what are the terms of the loan 1 

'THE HONOURABLE MR. A. F. L. BRAYNE: Tenders to the extent of 
.£5,000,000 six months India Treasury Bills were issued on 26th July for paym611t 
on 29th July. The average discount rate of accepted tenders was £4/9/9.per 
cent. The bills were required to meet the immediate needs of the Secretary 
of State for expenditure in England. Since then tenders for 4 crores of Rupee 
Treasury Bills have been caUed for and accepted in India. ' 

REVISION OF THE PAy OF THE INDIAN CLERKS OF THE AUDIT OFFICE OF THE 
EASTERN BENGAL RAILWAY. 

46. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Is ita facit that the Indian clerks of the Aud,it Office of the Eastern Bengal 
Railway preferred an appeal to the Auditor General through the proper channel 
for a revision of the scale of their pay 1 Was it sent up to him and what steps 
has he taken upon it 1 If the appeal was not sent to him, why was it not 
sent up 1 

THE HONOURABLE MR. A. F. L. BRAYNE: The reply to the first part 
of the question is in the affirmative and to the second in the negative. The 
memorial'! were withheld by the Accountant General, Railways, under the 
memorial rules, as no new facts or arguments were advanced by the memorial­
ists in support of their prayers, which had not already been carefully con­
sidered and rejected by Government in 1923 and 1924. 

iNCONVENIENT TUUNGS dF THE TRAIN SERVICES'r ON THE MURSHIDABAD 
, BRANCH OF THE E~STERN BENGALjRAILWAY. 

47. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Has the attention of the Government been drawn to an article headed " Hard­
.hips of Passengers" appearing in the .. FOf"IIJard " newspaper of the 26th July 

d 
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• 1927', fe$ardqg the, ~heoii:reni&"t tU:b.iligs ~ the traih selv~~s ph ,tii~ ~Ui8h~d­
iibad branch of the Eastern Bengal Radway' If 80, wnat steps do they 
propose ~o t&ke in the matter 1 

THE 1I0NOOkABL! SIR GEOFFRtt CORBETT: Yes, btitit is not 
pos~ihle fot the Go~ernment t9 ta~e im:y: p~ inthe atTarigeln,~nt of time tables. 
Copuis of the questlon Rnd the answer wdl be sent to the Agent. 

CORRESPONDENCE IN THE Forward REGARDING GRIEVANCES OF NORTH BENGAL 
PASSENGERS. ,0 

48. THE HONOURABLE MR. KUMAR SANKAR R,A.Y CHAUD:Q:URY: 
Has the a.ttention of the Government been drawn to oorrespondenceheaded 
" Grievances of North Bengal passengers" which appean>d in the Fon.card 
newspaper of the 5th AugUst 19271 If so, what steps do the Government 
propose to take to remove the grievances 1 

THE HONOURABLE SIR GEOFFREY CORBETT: Yes, but, as I said in 
answer to the last question, it is not possible for the Government to take any 
part in the arrangement of time tables. Copies of this question and answer 
will also he sent to the Agent. 

ACCIDENTS ON RAILWAYS. "I 

49. THE HONOURABLE MR. KUMAR SANK.AR RAY CHAUDHURY: 
lIas the Railway Board pu~lished ~ny report, pf enquiries into the accidenie 
which occurred during the half, ye.&r ending 31st )larch 192., on t4e various 
Railways 1 If s,o, will the, GoveJ;DDlent be, pleased io.,8ta:t~ what ,8t~, 
if any, ~he Railway Ad~ni8trations concerned have taken to p'unish tlie 
men reSponsible for the accidents, and to compensate the Victims or tim 
reIatioris' . ' 

t , '. , I • , I . . . " . ,.~. . 
Tin: HONOUB,ABLK Sm GEOFFREY CORBETT: The answer to the first 

part of t~e questio~ is in the a.ffil~~t~ye ; ~o the B~on~ ~a~ n~essalY~i9J;1 has 
been taken by RaIlway AdmlmstratlOns lD aD eases, ,but the Government do 
not consider it desirable to publish the details. 

SALE OF SILVER BULLIO!! HELD, IN Ta:E P Al'ER CuRRENCY REBEBVE. 
50. Tim HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 

Is ~ta fact that the 'f0vemment have, during the end of July and beginning of 
August 1927, effected a considerable sale of their silver holding 1 If 80, what 
is the quantity sold 1 

THE HONOt:RAB].E MR. A. F. L. BRAYNE: The Government of India 
have recently sold silver bullion held in the :Paper Currency Reserve to an 
amount of appro~imately 9,200,000 fine ounces. 

TRANSFER OF CLERKS FROM THE OFFICE OF THE Loco. SUPERINTENDENT, 
KANCHRAPARA, TO THAT OF THE DEPUTY AUDITOR, WORKSHOP AUDIT 
BRANCH, KANCHRAPARA. 

61. THE HONOURABl-E MR. KUMAR SANKAR RAY CHAUDHuRY: 
Will the Government be pleased to state whether--

'(a) it is a fact that some clerks were transferred from the office of the 
, Loco. Superintendent, Kanchrapara., to that of the Deputy 

Auditor, Workshop Audit Branch, Kanchrapara ; 
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(6) it is a fact t~at most of the clerks transferred have been placed u,nder 
, ' the Audit scale, Class II, with a maximum of Rs. ~ and ,nn~. 

increments of Rs. 3 and with a halt for 5 years at the '\tage of 
. Re. 69; . • • 

(e) it is a fact that, at the time of the said transfer, they w""e in Grade 
, C " tliz., Rs. 80 of the Loco. Superintendent's office, with annual 
increments of Re. 5 with a halt for 2 years at the stage of Rs. 60 ; 

(d) it is a fact that the clerks, who 'were drawing Rs. 70 as pay have 
been fixed on Re. 69 as pay, plus Re. 1 as personal allowance; 

• if so, under what rule; and 
(e) it is a fact that clerks placed under Audit scale, Cla.'IS II, will be 

deprived of the privilege of foreign line passes over 300 miles and 
will be counted as entitled to third class passes in place of inter­
mediate cl8.88 , 

THE HONOURABLE l\fR. A. F. L. BRA YNE : (a) and (c). The reply is in 
the affirmative. 

(b) Clerks who were employed on routine duties were brought on to the. 
s,cale of Rs. 30-3---69-6//)....:...75, the scale intended for such clerks in the 
audit office. . " ' 

(d) Yes. Their pay was fixed under the F\lndamental Ru1~s. As v~an­
cies occur any of these <il~~kS fo~nd fit for promotion" can 'rise to the :high~J; 
class the 'pay of which is 'lt8. 00--+-1~145. . ' 

"(e) Yes, ";hil~ j:p.C~n.· ' 
PA Y OF AUDIT OFFICE CLERKS OF THE EAST INDIAN RAlLWAY ANi> THEEA8TJtRN 

,. BENGAL RAILWAY •.. 

52. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY : 
Wh~t is the Bcale of pay oftha East Indian &ilway Audit OfticeClerks' and that 
of the Eastern Bengal Railway! If any difterenc6s in pay exist, what it this 
due to 1 

THE HONOURABLE MR. A. F. L. BRA YNE: Clerks in the East' Indian 
Railway Audit Office are divided into two gradeR. 22 are on the scale of Rs. 
45-5/2-105, and 49 are on the scale of Rs. 60-8-220-20/5-240. 

On the Eastern Bengal Railway clerks are divided into four classeR. 212 
are on the scale of Rs. 30-3-69-69/5-75, 204 on Rs. 60-4-120-5-145, 
31 on Rs. 130-- 8-170 and 8 on Rs. 150-10-200. 

The scales of pay in the two offices are not susceptible of a direct compari­
son. Upper division cJerks iJl the East Indian Railway audit office have, 
however, a slightly better scale, for the reason that they are required to do a 
high~r class of work. 

CASE OF BABU J NANENDRA' KmuR MUKHERJEE OF THE OFFICE OF THE DEPUTY 

• AUDIl'OR, WORKSHOP AUDIT BRANCH, KANCHRAPARA • 

58. THE HONOURABLE MR. KlJMAR SA...~KAR RAY CHAUDHURY: 
(a) Is it a fact that Babu Jnanendra Kumar 'Mukherjee was transferred. from 
the Loco. office on 11th July 1924 to that of the Deputy Auditor,Workshop 
Audit Branch, Kanchrapara, on a salary of Rs. 80 per month' . 
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(6) Is it a fact that the said Jnanendra Kumar Mukherjee was promoted to 
·Officiat~g Sulj-Head from Srd January 1925 on Rs. 100 and again promoted to 
Rs. 130 on and from 1st Apri11926 and to Rs. IS8 on and from 1st April 1927 , 
on the gi'owid of his work being very satisfactory, as remarked by the then 
Deputy Auditor, Mr. Choudhury 1 

(c) Has he again been reverted.to Officiating Cl8.BB Ion Rs. 80 per month 1 
If so, why and from when ? 

THE HONOURABLE MR. A. F. L. BRAYNE: The information is being 
obtained and it will be sent to the Honourable Member in due course. " 

RETHENCHMENTS OF EUROPEANS, ANOLO-INDIANS AND INDIANS IN THE Loco. 
DEPARTMENT, EASTERN BENGAL RAILWAY. 

54. ['UE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
(a) How many, if any, Europeans, Anglo-Indians and Indians of the Eastern 
Bengal Railway Loco. Department have been thrown out of employment on 
account of the retrenchment policy of the Railway Board 1 

(b) Is it a fact that the posts of two Producting Engineers and one Fuel 
Superintendent have been created 1 If so, have Europeans been appointed 
to these posts and why has this been done 1 

THE HONOURABLE SIR GEOFFREY CORBETT: (a) In 1925, 57 men were 
discharged from the Kanchrapara. Locomotive Workshops and in 1926, six; 
but it would not be accurate to say that the discharge was due to any retrench­
ment policy of the Railway Board. 52 of these men were no longer required 
owing to the closing .down of the RIDithy and the remaind~ for vanoua ,other 
reasons. Government have no information how many of them were Europeans, 
Anglo-Indians or Indians. 

(b) Two Production Engineers and one Fuel Superintendent have been 
appointed all on 3 years' covenants. All three are Europeans. Indians of 
the necessary qualifications and experience are not yet available. 

GRANT OF AN INCREMENT TO THE HEAD CLERK OF THE DISTRICT Loco. Or"FICE, 
DACCA. 

55. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Is it a fact that the Head Clerk of the District Loco. Office, Dacca, applied 
for an increment and that the A~ent offered to consider his case on condition 
that he should effect retrenchment in his office and work with reduced hands 1 

TUE HONOURABLE SIR GEOFFREY CORBETT: Government have no 
information. The matter is entirely in the Agent's discretion. 

INCREMENT OF SENIOR CLERKS IN THE Loco. OFFICE, KANCBRAPARA. 

56. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY: 
Is it a fact that many senior clerks in the Loco. Office, Kanchrapara, have nQt 
got any increment for the last /) years or more 1 If 80, how many and why 1 

THE HONOURABLE SIR GEOFFREY CORBETT: Government have no 
info~ation. The grant of increments to clerks rests with the officers under 
whom' they are serving. . 
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LoNG HOURS OF WORK OF CLERKS TRANSFERRED FBOM: THE Loco. OFFICE TO 
TH~ AGENT, STATISTICS. •• • 

57. THE HONOURABLE MR.. KUMAR SANKAR RAY CHA\JDHURY: Is 
it a faCt that the clerks transferred from the Loco. Office to the Agent, -Statistics, 
are forced to work very late hours and attend office on all Governn1ent holidays 
and on Sundays without any remuneration, though other clerks in Calcutta 
Railway officHs are getting allowances for the same 1 

THE HONOURABLE SIR GEOFFREY CORBETT: Government have no 
infovnation. The matter is one for the Agent of the Railway. 

GRANT OF FREE MEDICAL ATTENDANCE TO 'rHE EUROPEAN JUDGES OF HIGH 
COURTS. 

58. THE HONOURABLE MR. KUMAR SANKAR RAY CHAUDHURY:. 
Is it a fact that rules have been promulgated to allow free medical attendanco to 
European, but not to Indian, High Court Judges 1 If so, why and by whom 
have such rules been promulgated and what are these rUles 1 

THE HONOURABLE MR. H. G. HAIG: Free medical attendance is a privi­
lege which all Government officers have for long enjoyed. There is therefore 
no question of promulgating any such rules as those referred to by the Hon­
ourable Member. 

SUPPLY OF FREE MEDICINES TO EUROPEAN OFFICIALS OF STATE RAILWAYS. 
59. THE HONOURABLE Ma. KUMAR SANKAR RAY CHAUDHURY: 

Ie it a fact that rules have been promulgated by which European officials, but 
not Indians, in the State Railway administrations will not have to pay the 
price of medicine when they go to the railway hospitala for treatment' If 
so, why and by whom have these rules been promulgated, and what are 
these rules 1 

THE HONOURABLE SIR GEOFFREY CORBETT: The reply to the first 
part of the question is in the negative. The second part does not arise. 

AJ.LEGED ARSAULT BY EUROPEANS ON AN INDIAN CIVILIAN AT RAJ8HAHI. 

60. THE HONOURABLE MR.. KUMAR SANKAIl. RAY CHAUDHURY: 
Is it a fact, as reported in the FfWW3-rd newspaper of the 6th August 1927, 
that an Indian Civilian had been assaulted by several Europeans at Rajshahi , 
If so, who is this Civilian, and why was he assaulted, and what steps have been 
taken to punish the assailants 1 

THE HONOURABLE MR. H. G. HAIG: Government have received no in­
formation on the subject. 

ADOPTION OF A UNIFORM AND SIMPLER FORM OF BILL OF LADING BY STEAMER 
LINES. 

61. THE HONOURABLE Sm PHIROZE SETHNA: (a) Will GQvem­
ment be pleased to state what steps they have so far takun for the adoption of 

• a uniform and simpler form of Bill of Lading by the steamer lineg in view of 
the Indian Carriage of Goods by Sea Act of 1925 , 

(b) Is it a fact that shipping companies have still kept in use the 
old form and have overcoDie the difficulty of complying with the Act 
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by 8.." c~uae p&raJI¥)UDt" stamped' &CtoSS the fOml: ¥ ~ tJ1at the 
s}rlppera have IJtiIl to ship their goods under the old form of Bill of Lading 1 • (c) II it 8. fact that the British Federation of Traders' Association have 
·written oll'thiA question to the Calcutta. U. K. Conference, which ~preB8llt the 
shipping interests in Eastem Waters, and that they have been lnformed by 
the Conference of their inability to adopt a simpler and more intelligible 
form 1 

(d) If so, will Government be pleased to state whether they intend moving 
the Calcutta. U. K. Conference to alter the present form so as to mak, it a 
uniform, simple and intelligible document 1 

THE HONOURABLE SIR GEOFFREY CORBETT: The answer to parts 
(6) and (c) of the question is in the affirmative. 

As regards parts (a) and (d), the Carriage of Goods by Sea Act, 1925, does 
not require that there should be , uniform form of Bill of Lading. Section 4 
of the Act only provides that a Bill of Lading shall contain an express state­
ment that it is to have effect subject to the provisions of the Rules in the 
Schedule as applied by the Act; and the .. clause paramount" stamped acl'088 
Bills of Lading fulfils the requirements of the law. 

Recently, however, the Govemment have been asked by the Bombay 
Millowners' Association and by the Federation of Indian Chambers of Com­
mercfil to tak~ ste~ which would lead t? the adoption of a uniform Bill of Lad· 
ing in the Eastern Trade. The Government are considering whether any action 
~ usefully be taken by them. . 

ApPO~ 01' AN INDIAN AS LEADER 01' TIP! INDIAN DEW:GATION TO TBB 
QXT SES8IOlll' OF TQ LEAGUE OF NATIONS. 

82. THE HOliOURABLE Sm PffiROZE SETHNA: (a) Will Go~rnment 
be pleased to state why an Indian has again not been appointed leader of the 
Indian Delegation to the next session of the League of Nations, in spite of the 
Resolut" ons passed in the Council of State recommending such appointment 1 

(b) Is it a fact that povemment recommended action in accordance with 
the Resolutions, but th.e Secretary of State overruled such recommendation 1 

THE HONOURABLE MR. S. R. DAB: The decision to appoint Lord L,\-tton 
as leader of the Delegation was reached after full consideration of all the re­
levant circumstances, including the resolution to which the Honoura.ble 
Member refe1'8. 

APPOINTMENT OF INDIAN8 AS ASSEESORS ON THE STATUTORY COMMISSION 

ON REFORMS. 

63. THE HONOURABLE SIR PUIROZE SETHNA: (a) Has the attention 
of Government been drawn to the statement made by Sir Tej Bahadur Sapru 
in the course of an ipterview he gave to the Associated Press, namely :--. 

.. I have heard from sources, which I cannot disregard as unreliable, that 
a scheme of having Indians as assessors (to the Statutory Com­
mission) is being seriously entertained in high quarters" ? 

(b) Will G~vernment be pleased to state whether such a scheme is being 
contemplated either by themeelves or by the eecretary of State, and has it 
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been represented in them that the scheme is being viewed with disfavour by 
Indian public opiaion , e • 

THE HONOURABLE MR. H. G. HAIG: (a) Government have ~n news-
paper reports of the statement. • 

(b) Government are at present unable in make any announcem~nt with 
regard to the composition of the Statutory Commission. They are aware that 
a suggestion of the nature referred to has a.ppeared in the press and has been 
criticised in various quarters. 

NUMllRRe OF INDIANS IN EACH OF THE AI,L-INDIA SERVICES FOR THE YEARS 

1920 TO 1927. 

64. THE HONOURABLE Sm pmROZE SETHNA: (a) Will Government 
be pleased to lay on the table a statement showing the number of Indians in 
each of the All-India Services for the years 1920, 1921, 1922, 1923, 1924, 1925, 
1926 a.nd 1927 1 . 

(b) What is the proportion reached in 1927 in each of these services between 
Indian and European officers , 

THE HONOURABLE MR. H. G. HAlG: A statement containing the infor­
mation required by the Honourable Mel)lber is,laid on the table . 

• 
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RESULTS oJ!' THE LAST ELECTIONS TO THE LEGISLATIVE ASsEM:BLY. 

6li. Tmi: HONOURABLE Brit PHIROZE SETHNA: Will-Government· 
be pleased to lay on the table a statement lihowing- • 

(a) the name of each constituency of the Legislative Assembly ;-
(b) the number of vaters registered on the electoral roll of each con­

stituency; 
(c) the names of candidates who offered themselves for election t.o the 

Legislative Assembly in each constituency at the last election; 
~) the name of the political party, if any, to which each candidate 

decla.red himself to belong; 
(e) the number of votes polled by each ; and 
(f) the percentage of the voters who vot.ed in each constituency to the 

total number of voters in each sucb constituency 1 

THE HONOURABLE MR. H. G. HAIG: The Honourable Member is 
referred to the report on the results of the 1926 elections, a copy of which i!> in 
the Library. Information as regards part (e) is available only in the ca~e of 
Madras, and that relating to (d) is not available. 

REPORTS FROM PROVINCIAL GOVERNMENTS :REGARDING THE GROWTH OF 

EDUCATION AND THE DEVELOP¥ENT OF REPRESENTATIVE INSTITUTIONS. 

66. THE HONOURABLE BIR PHIROZE SETHNA : (a) Will Government 
be pleased to state whether, in view of the near appointment of the Statutory 
Commission and the matters wDi~ it will have to inquire into, they have 
called from Provincial Governments for reports on-

(1) the growth of education; 
(2) the devel<!pment" of repreSentative instItutions; and 
(3) matters connected with (1) and (2), since the adoption of tile 

reformed constitution 1 

( b) If not, do they intend 1i0 call for such reports , 

THE HONOURABLE MR. H. G. HAIG: (a) The Government of India are 
engaged in the preparation of memoranda on the subject'l to which the 
Honourable Member refers. For this purpose they possess consider a hIe 
material received from Local Governments. In the case of education it is the 
practice to issue quinquennially all-India reviews of the progress of educat ion 
based on information specially supplied by Proyincial Governments. The next 
review is due to issue in 1928. " 

(b) It is not intended at present to refer to Local Government'3 unless the 
available information is found to be inadequate. 

VIEWS OF THE HOME GOVERN¥ENT ON THE FINDINGS OJ' THE INDIAN AUXILIARY 
AND TERRITORIAL FORCES COKKlTTJ:E. 

* 67. THE HONOURABLE SIR PHIROZE SETHNA: (a) Has the attention 
Iff Government been drawn to the reply given in the Houee of Com~ons hy the 
Under Becretary of State on JulY.29th that the views of the Home Government 

'on the findings of the Auxiliary and Territorial Forces Committee ha.ve been 
commUlli~ted to tlle Government of India 1 

'. For aDIIWer to thil question, '" ftDIWer to QueltiOlL No.8. 
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. (b) WheJ;l W:~ thoeeviewB received by the Government of India 1 
(c) When \Vill the cHeision of the Goverpment be made public 1 

• 
PROPOSED INDIA HOUSE IN LONDON . • 

68. THE HONOURABLE SIR PHIROZE SETHNA: 
(a) Has the lease for the site for the India House to be erected in 

London been completed , 
(b) What is the period of lease nnd the annual rent ~ .. 
(c) Will Government be pleased to lay the plans of the India House on 

the table! 
(d) Are any features of Indian Architecture to be introduced in the 

building ~ 
(e) How soon is the building likely to be completed ~ 

THE HONOURABLE SIR GEOFFREY CORBETT: (a) The Government 
have had no intimation yet. from the High Commissioner of the completion of 
the lease. 

(b) The lease would be for 999 years and the ultimate rent of the site 
£6,000 per annum. For the first 12 months from the commencement of the 
lease there would be a paper corn rent and the rent ··for the second and third 
yC&l'8 would be half the Ultimate rent: 

. (c) Tpe fiqal~lans haye not yet qeen received, but when t4~y.1Iofe ~~fve~, 
1 shall be very glad to show t~em to the Honourable ¥ember a~d to any .<~th,~f 
Honourable Members who may be inter~sted. . 

(d) The London County Council ~quires that the exterior should be in 
h~rmony. wit~ the neighbouring ·buildings, and a~rt. from ·small d~orative 
~tum It wlllnot be possible to make. it representatIve of any IndIan style. 
The Architect, however, is endeavouring to give the interior a marked Indian 
character. It is also proposed to decorate the main hall with frescoes painted 
by Indian artists and, if funds permit, the dome also and the ceilings of the 
important rooIUS. Indian timber will be used, so far as possible, for panelling, 
flooring and furniture. Indian marble will also he used, and will be worked 
in India hefore shipment to England. During the past few months the High 
Commissioner and the Architect have heen assisted by an Advisory Committee 
of members of the Indian Legislature in England, and I understand that this 
Committee has examined and approved all the plans and has given much 
valuable advice. 

(e) It is not anticipated that the building will be cOInpleted befo~ 1930, 
but it is hoped to have it ready for occupation in 1929~ 

THE HONOtJltABLE SIR ·PIDROZE SETHNA: Will the rent of £6,000 
per annum be uniform after the t~ird year, as I und~~tand the Jlonourable 
Member to say ~. .: .. 

THE HONOURABLE SIR GEOFFREY CORBETT: Yes, Sir. 

THE HONOURABLE SIR PHIROZE SETHNA: Will the building jU8t 
suffioe for the offices of the ~igh COJll~i~i~ner alid th~ ~&de Oom1ilis-
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'8).on~r, or ~itl ih'ere be .tly #ort1io'n j"vi.ib&'b1~ for Mtii~ toth'e jlliblic 1 And if 
the latt~r; '*in it be let iii' ~rlefet~¥l6e to Ind~fi b'dsihM~ii and Iftdian JihnS, • 

: 1, ; I .' .. ' : ~. • " : • ~ ., . 

THE HONOURABLE Sm GEOFFREY CORBETT: I do not.expect that 
any portion of it will be available for letting out; it will be fully Occupied by 
the. High Commissioner and the Indian Trade Commissioner· and their' 
staffs. 

PURCHASE OF PAINTS AND DRY COLOURS BY THE EAST INDIAN RAILWAY. 
69. THE HONOURABLE SIR PHIROZE'SETHNA: (a) Has the attention 

of Gov'~rnment been d~wn to a letter, published in the issue of Forward: 
of June 25th, 1927, wherein it is stated that, in spite of much lower quota­
tions by Indian manufacturers, the East Indian Railway has accepted tenders 
of European maJ).Wacturers. and importers in respect of paints and dry ~olours, 
at about 50% higher rates 1 

(b) Has any action been taken by Government in regard thereto and, if 
so, what 1 

(c) Is it a fact that the paints and dry colours required have te be in 
accordance with the Indian Stores Department specification 1 

(d) Have Indian manufacturers supplied to the same Railway such; 
Paints and dry colours under the condition mentioned in (c), and is it 
a fact that the Railway has had no cause for complaint in regard to such: 
goods supplied by them 1 

" ,,(e) Is it ,a ~ac~ th,t ~~, !~d~n ;Store~ .~~~~t p~chaIe ~u~ paint. ~d 
drY COIOUlS aiDi08t excluslyelr frOm I.n:man, manufactm,e~ and~lI th~ ~, 
tendered "are, 'as 8. rule, approved of and pil.88ed by their Controller 'Of riIBpec­
tion 1 
',: ,,'(/) ,~~t.a~~?'~ t~~ ,that the ~y Depe4tme~t,PUrCh8se pamts and dry 
colours alniOlit excluslvely from Indian manufactute18 , 

~. .: . . 
, TJlE HONOURABLE BIR GEOFFREY CORBETT: (a) and (b). Govern-, 
Plent have seen the letter mentioned. They obtained a report from the 
Agent of the Eas.t Indian Railway, and the Financial Oommissioner, Railways, , 
also looked into the matter during a recent visit to Calcutta. It was found 
that the Tender Committee of the East Indian Railway rejected the lowest 
tender for lamp black, Prussian blue, ultramarine blue, Venetian red and bath 
enamel green because the firm. tendering was not on the list of the Indian 
Stores Department as a supplier of paints, and in accordance with the recog­
nised procedUre, their tender was in consequence not considered. The tenders 
of anot.her firm, which were lower than those accepted, were also rejected 
because it had recently been found necessary to reject supplies from this firm.. 
Tho lowest tender for white lead was also rejected because the firm was not 
known to the East Indian Raih,vay Administration or to the Controller of 
Purchases of the Indian Stores Department. 

• (c) Paints and dry colours are required to be in accordance with the 
Indian Stores Department specification or the specifications in force on the 
ordering railways which are generally very similar. 

, (d) Indian 'fi11l1s have supplied such, paints and dry colours and in many 
cases tllere has been no cause for complaint. 



r 

OOt]NCIL .OF STATE. [30TH AUG. 1927. 

(e) I uDd~tand that practically-all the painta ~nd dry colours, for which 
contr,cts 'Mve Peen pl!to(led by the Indian Stores D~partm.ent for supply 
during the current ~nancial year,are of Indian manufacture. 

(j) Y~. 
TESTING OF THIl SUPPLIES OF PAINTS TENDERED BY EUROPEAN MANUFACTURERS 

TO THE EAST INDIAN RAILWAY AT THE GOVERNMENT TEST HOUSE AT 
ALIPORE. 

70., THE HONOURABl.liI '8m PHIROZE SETHNA: Have the supplies 
,.of paints tendered by European manufacturem to the' East Indian :R.ai1w.y J 

referred to in the i88ue of Forward of 25th June, 1927, been tested at the 
Government Test HoUle at Alipore 1 

THE HONOURABLE SJRGEOFFREY CORBETT: Three items have been 
tested at Alipore. The ot.her three were for very small quantities and the 
(lost of te8t.ing WIN! not conaider.ed justifiable. 

THE HONOURABLE SIR PHIROZE SETHNA: What was the result in 
the case of th~ three that were tested ? 

THE HONOURABLE SIR GEOFFREY CORBETT: I am afraid I cannot 
say without notioe. 

PuRCHA.8E OF STOltES FOR GOVERNMENT RAILWAYS TlJROUGH THE INDIAN 
.. STORES DEPARTMENT.' ',' 

. 71. THE HONOURABLE SIR PHIROZE SETHN A: Is there any reason 
why Goye.rnment Railways do not'rpake use of .the Indian Stores' Departm,ent 
by :plUchasUlg through it as much 8,S p088ible of their requirementa 1 

THE HONOURABLE SIR GEOFFREY CORBETT: Government railways 
do make u~e of the .I.ndian ~~~res Department for the purchase of a consider­
-able portton· of thenl requuements. I would refer the Honourable Member 
to the speech made by 'the Honourable Sir Charles Innes,in the Legislative 
J\ssembly, on 24th Feb:iuli.ry-last, in whicn the policy of the G()~ment with 
Nigardto purchase of material for railways by t.he Indian 'Stores Department 
is described. In' the yeM 1926-27, the purchases for State-owned railways 
through the Indian Stores Depart.ment amounted to ahout Rs. 751 lakhs 
which is more than double the figure for the pr~vious financial year. 

FIXING BY THE EAST INDIAN RAILWAY Olt' LUMP SUMS It'OR DEPOSITS ON 
TENDERS FOR Rs. 10,000 AND OV"~R., 

72. THE HONOURABLE SIR PHIROZE SETHNA: (a) Is it a fact that 
the East Indian Railway Bsks its tenderers, in case of tenders of Rs. 10,000 and 
.over, to put in a. deposit of 2 per cent. of their tendered amounts 1 

(b) 11 it a fact that information regarding amounts of deposits is 
obtained by rival tenderers from the Railway Office 1 , 

(c) Do Government I'rorose to instruct the Railway Company to fix lump 
sums for deposits on tenders which are for Rs. 10,000 and over! 

TH~ HONOURABLE SIR GEOFFREY CORBETT: (a) Under the present 
rules, the East. Indian Railway Administration asks for a deposit of Rs. 200 
when tlle amount of the tender exceeds Rs. 5,000 and does not exceed 
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Rs. 10,000; and a further d~posit of RII~ 100 for each additiooa iRs. 5,000 
,or portion of R8. 5,000 •. ' •• • 

(b) and (0). The Railway administration have received no evidence that 
information regarding the amount6 of deposit6 has been obtain-ed ~y rival 
tenderer!! from the railway office, but they recognise the danger w which the 
Honourable Member has drawn attention and are reconsidering the matter. 
In doing so they propose to . consider the suggestion put forwaro by the 
Honourable Member in part (c) of his question .. 

DELAYI IN PAYMENT TO Flus OF BILLS DUE TO THEM BY THE EAST INDIAN 
RAILWAY. 

73. THE HONOURABLE SIR. pmROZE SETHNA: 1:£avecoUlplaints 
been received from some Calcutta firms of the delay in receiving payment 
of their bills, or return of their earnest money and deposits in the case of 
unsuccessful tenderers from the East Indian Railway t 

THE HONOURABLE SIR GEOFFREY CORBETT: The Railway Board 
have received a oopy ot one letter from a firm in Caloutta to the Agent of the 
East Indian Railway complaining of delays in payment, and another firm 
.also mentioned the matter to the Finanoial Commissioner of Railways when 
he was recently in Calcutta. The Finanoial Commissioner ascertained that 
delays were not general, but asked the Chief Accounts Officer of the East 
Indian Railway to examjne the procedure and ma,ke such alterations as may 
be found to be needed to secure that payments are made as expeditiously 
.as possible. ' 

IMPROVEMENT IN TB'E ADMINISTRATION OF THE STORES DEPARTMENT OF THE 

EAST INDIAN RAILWAY. 

74. THE HONOURABLE SIR PHIROZE SETHNA : Is the Railway 
Board satis1ied with the present workiJlg of the ,Stote8 . Department. of the 
East In~n Railway 1 . 

THE HONOURABLE SIR GEOFFREY CORBETT: The position is much 
better than it was two years ago, but is still not entirely satisfactory and 
~oial measures hav~ been undertaken to eft'3ct further improvement, 

RULE FOLI.OWED BY THE EASTERN BENGAL RAILWAY IN REGARD TO THE 
PURCHASE OF PAINTS. 

75. THE HONOURABLE SIR PHIROZE SETHNA: (a) Will Govern­
ment state what is the rule followed by the Eastern Bengal Railway in regard 
to the purchase of paints 1 

(b) Is it, a fact that tenders were invited by this Railway for the whole 
year for paints of the value of only about Rs. 60,000 1 

(c) Is it a fact: 
(i) that quantities of the value of between one and a half to two lacs 

• were purchased without anv tenders from certain firms ; , . 
(ii) that none of these firms was an Indian firm; and 

(iii) that manufacturers in India of these paints were not invited to (ltlob, 
their prices for the same '1 
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Tn 'HONO'iinBLE SIR 'GEOFFItEY '00R1Ut'l'if': (li) Purcbases are 
macie<eithef by tender ~r by aski~ selected firms .to I~ti~te pn~. In tl1e 
latter case the lowest pnce quoted 18 accepted provided· It'18 not h.'lgher than 
the p~vaiting market price. 

(b) Yes. 
(~) (i) Paint to the value ~f about ·Re. 75,000 has, been purchased since 

January, 1927, from selected firms without a general call for tenders. 

(ii) and (iii). One of the selected firms was an Indian firm. 

PuRCHASE OF PAINTS BY THE EASTERN BENGAL RAILWAY. 

76. THE HONOURABLE SIR pmROZE SETHNA: Will Government 
be pleased to state: 

(a.) Whether public tenders were invited by the Eastern Bengal Rail-
way for the following items of paints: 

Paint White Zinc Genuine Sti:ff and Ready Mixed; 
Paint White Lead Genuine Stiff and Ready Mixed ; 
Paint, Purple Brown to Eastern Bengal Railway St&ndaro Shade Ready 

:Mixed; 
Paint White EitiiDiel; and 
~int ned Lead D,ry ; 

(6) If not, why not' 

(e) (i) the names of the firma from whom the purchaees weft! made; 

(it.) the quantity and V&l~e of the aOOvepainte agreed to be purchased 
during the current year ; 

<iit) the sUpwatioJla made ~ng the quality of these pWintB j 

(d) whether any tests have been carried out at the Government Teet 
House, Alipore, elf such 'paiii& ; and 
. (e) why such purchases were not made by the. Eastern Bengal Railway 
either (1) by inviting public tenders, or (2) through the Indian Stores Depart­
ment! 

THE HONOURABLE SIR GEOFFREY CORBETT: (a) No. 

(b) and (e). Because of the procedure followed by the Eastern Bengal 
Railway which I have described in answer to part (a) of question No. 75. 

(e) (i) Messrs. Jessop and Company, Limited. 
" Plummer Brothers and Company. 
" Turner Morrison and Company. 
" Shalimar Paint, Colour and V arnish Works, Limited. 
" J. F. Madan and Company. 
" R. Ingham Clark and Company, Limited. 
" HadfieldR, Limited. 

(ii) ],680 cwts. of paint and 485 gallons of ena.mel to the total value of 
over Rs. 78,000 have been purchased since January 1927. 
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(iii) The paints are required to be genuine. •• 

(d) Samples of paints tendered are regUlarly sent to til, Government 
Test House at Alipur, and only paints reported by the Test Houle as being 
genuine and satisfactory are accepted. • 

COMPLAINTS REGARDING PAINTS PURCHASED BY THE EASTERN BENGAL RAIL­
WAY . 

• 77. THE HONOURABLE SIR PHIROZE SETHNA: (a) Is it a fact that 
the Carriage and Wagons Department have macfe complaints in regard to. 
some paints purchased by the Eastem Bengal Ra.ilway without inviting 
tenders and that the Stores Department have persisted in placing ordei's for 
the same paint with particular firms , 

(b) Is it a fact that .some of these firms are not dealem in paints ! 
THE HONOURABLE SIR GEOFFREY CORBETT: (a) No complaints 

have been received with regard to paints supplied during 1927, but complainta 
were received regarding the supply made by one firm during 1926, and the 
.firm was not asked to quote for 1927 requirements. 

(b) The answer is in the negative. 

PROTECTION FOR THE LOCOMOTIVE AND WAGON INDUSTQIES. 

78. T.aE HONOURABLE SIR P:a:IRO~E SETHNA: (a) Have Gov­
ernment directed the Tari,ii' Board to frame any recommendations on the 
question of protection for the locomotive and wagon industries , 

(b) If so, have the Tariff Board made a report on the subject, and 
will Government be pie_sed to lay a copy on the table , 

(e) If the answer'to (a) is in the affinnative and the answer to the first 
part of (b) is in the negative, when do Government expect such a report 
from the Tariff Board , 

THE HONOURABLE SIR GEOFFREY CORBETT: The Tariff Board 
. have submitted a report regarding the grant of protection to the manufacture 
of wagons and underframes under the tenns of reference contained in the 
Government of India Resolution No. 260-T. (64), dated the 3rd April, 
1926. The report is now under consideration and will be published as soon as 
possible. As regards locomotives, the Peninsular Locomotive Company. 

"Limited, was the only company in India concerned with their manufacture. 
As this company has recently been acquired by Government it has become 
unnecessary for the Board to consider the question of granting protection to 
the locomotive industry. 

ISSUE OF £5,000,000 INDIAN TlUUSURY BILLS. 

79. THE HONOURABLE SIR PHIROZE SETHNA: Will Govern­
ment be pleased to state :-

• (i) when they gave instMlctions for the issue of £5,000,000 Indian 
Treasury Bills ; and. ' 

(ii) for what rates were they issued, with the names of the P'flrties 
to whom they were issued, and in what amC)unts , 

THE HONOURABLE MR. A. C. McWATTERS: (i) Under section 28 (1) 
of the Government of India Act, tendem for Sterling Treasury Bills for £15 
DleB c 



872 COUNCIL 01' STATE • [30TH AUG. 1927. 

• million "were ( called. for by the Secretary 'of State in Council on the 22nd 
J1lly 1927 for paym~nt ~n the 29th. 

(ii) "Th: average discount rate of accepted tenders was £4-9-9' 3d. per 
cent. Infdrmation regarding the names of parties and the amounts allotted 
to them is not available. 

SALE OF SILVER HELD IN THE UNITED KINGDOM O~ ACCOUNT OF THE PAPER 
CURRENCY RESERVE. 

80. TBl: HONOURABLE Sm PHIROZE SETHN.A.: (a) Will' (}(w-
ernment be pleased to state when they gave orders. for the sale, of silver 
which was .4eld. in the United Kingdom on account of. the paper cur­
rency reserve , 

. (b) How much h~ been sold and at what rates T 
(c) Which finn or firnis of bullion dealers ·were employed by Gov­

"rIUUent for the sale of this silver , 

THE HONOl:JRABLE lb. A. C. McWATTERS: The Government of India. 
sold in July 1927 silver bullion amounting approximately to 9,200,000 fine 
ounceS held in 'the Paper Currency ·Reserve in India. They regret t,hey cannot. 
give any further information. 

NUMBER OF MEN IN RECEIPT OF OVER Rs. 500 4 MONTH IN THE TELEGRAPH 
WORKSHOPS IN CALCUTTA. . 

81. THE HONOURABLE Sm ·PHIROZE SETHNA: (a) Will Gov­
ernment . be pleased to state how many. men. are receiving more than 
Be. 500 a month in the telegraph workshops in Calcutta f 

(b) How many men are India,ns by. descent, and how many are 
statutory Indians Y 

(c) Are any steps taken to train Indians in this direction and, if so, 
what T 

THE HONOURABLE llR. A. C. McWATTERS: (a) Nine, in~uding 
officiating incumbents. 

(b) Two are Indians by descent and two 8~tUtory Indiana. 

. (c) .t:he matter.ia now under eo~ideration of Go~emmeDt. and Ilam Dot 
m ,a POSition to state what steps are likely to be taken 1D the· matter. 

BlDeatnTJI:l1n' 01' INDIANS FOB Loco. AND WORKiJlOP POSTS ON STATE RAIL-
WAYS. 

82. THl'~ HONOURABLE SIR PH1ROZE SETHNA: (a) Will Gov­
ernment be pleased to state whether orders have been giveD. by them for 
the recruitment of Indians for IJoco. and Workshop pasts in State 
Railways in acoordancewith the pereentage recommended by the Lee 
Commission , 

(b) How do actual recruitments during 1926-27 compare with the 
percentage. recommended T 

(c) What do Governm~t intend to do to expedite the rate of 
Indi~i88tion in this direction T 

THE HONOURABLE SIR GEO~EY CORBET~: (a) I would refer the 
Honourable Member to th~ Railway Department 'Relilolution No. 20M-E., 
.dated 15th July 1926, stating that the Government of India accepted the 
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reco~me~d.tion of the ~~e Comm.i8sion. tha~. existing faciliti" ~hould ~ 
prt'ssed forward as expeditiously as possIble m order that recrw~nt m • 
India may be advanced as soon as practicable up to 75 per ceDi. ~f the· total 
number of vacancies in the Railway Department as a Whole. . The regt1lations 
for recruitment for the Mechanical Engineering and Transportatioh (Power) 
Departments-i.e., for Locomotive and Workshop p<l8jJ-on State-worked 
Railways were published as an annexure to that Resolution. 

(b) Two appointments were made in 1926-27, one of which was an Indian. 
In addi1ion 6 Indian apprentices have also been appointed. 

Ce) A scheme has been introduced whereby Indian a.pprentices will be 
recruited and trained in this country for appointment to the superior M~chani­
cal, Engineering and Transportation (Power) Departments of State . Railways. 

SYSTEM OF RUPEE TENDER FOR THE PURCHASE OF GOVERN1\1ENT STORES. 
83. THE HONOURABLE SIR PHIIWZE .SETHNA: (a) Will Gov­

ernment be pleased to state when it is proposed to adopt the system of 
rupee tender for purchases of all Government departments , 

(b) What is the progress made in this scheme and why has it been 
held up so long f . 

THE HONOURABLE MR. A. C. McWATTERS: (a) It is not possible to 
state exactly when the system of rupee tender for purchase of Government 
stores will come into force. The Honourable member may. hqwever, rest 
assured that the sy'stem will be introduced at the earliest possible date. 

(b) A Committee has for some time past been engaged in redrafting tlle 
Stores Rules flO as to give effect to this change of policy. The matters under 
consideration are far from simple and disposal of them has necessarily taken 
some time. 

THE HONOURABI,E SIR' PHIROZE SETHNA: . A Dimartm .. ntal Com-
mittee, I suppose? . 

THE HONOURABLE MR. A. C. McWATTERS: Yes, Sir. 
VALUE OF STORES PURCHASED BY THE RAILWAY DEPARTMENT THROUGH THE 

INDIAN. STORES DEPARTMENT. 
84. THE HONOURABLE SIR PHIROZE SETHNA: (a) Will Gov­

ernment be pleased to state ·the value of stores purchased by the Railway 
Department of the Government through the Indian Stores Department 
during the last twelve months for which complete accounts are available , 

(b) What percentage does this form of the total purchases by the 
State Railways T 

(c) What steps han been taken to increase this percentage Y 
THE HONOURABLE BIR GEOFFREY CORBETT: (a) The value of stores 

purchased for State-worked Railways by the Indian Btores Department in 
1926-27 amounted to Rs. 70,28,000. 

• (b) 4·83 per cent. of the total purcbases excluding the cost of such stores 
as coal, coke, stone, lime, ballast, etc. 

(c) Agents of State-worked Railways have been instructed to make the 
fullest use tit the Indian Stores Department as a purchasing . agency in all 

cZ 
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cases in which they consider that the Department's services can advantageously 
be utilised: During the last three years the purchases through that Depart­
ment have grown from &. 45,86,000 to Re. 70,23,000. 

THE I H'ONOUBABLE SIR PHIROZE SETHNA: Have Governm~t dis-
covered 'that there "are cases when the Agents could utilise the serVices of the 
Indian Stores Delfrtment and have not so utilised them 1 

THE HONOURABLE SIR GEOFFREY CORBETT: I have no information, 
Sir. 

BASIS OF CALCULATION OF THE ANTICIPATED RETURN ADOPTED BY iHE RAIL-
WAY BoARD IN SANCTIONING EXPENDITURE ON OPEN LINBB. 

85. THE HONOURABLE SIR PHIROZEI, SETHNA: (a) Will Gov­
ernment be pleased to state the basis of calculation of the anticipated return 
adopted by the Railway Board in sanctioning capital expenditure on open 
lines' 

(b) Do they calculate what return will be secured on the new expendi­
ture' 

(e) How is this calculation made with regard to extensions to work-
shops' . 

Cd) With reference to the statement in one of the pe.pers, accom­
pe.nying the railway budget last year, that expenditure on a particular 
workshop is calculated to give 8 per cent. return, will Government be 
pleased tOllay on the table details of how this calculation was made' 

THE HONOURABLE SIR GEOFFREY CORBETT: (a) The basis is 
fully explained in t,he memorandum plar.ed before the Standing Finance Com­
mitt.ee for Railways in November 1925-m'de pages 32 and 33 of VolumE' II, No. 
4 of tho Proceedings of the Committee. 

(b) Yes. 

(e) By applying the general principles enunciated in the memorimdum 
referred to and by taking into account the important factor~ that ('.orne into 
play in eonnection with proposals for the exten!1ion of workShops. 

(d) The Honourable Member refers, I think, to the scheme for remodelling 
the Kanchrapara workshops. The details of the antidpated economies which 
give a return of 8 per cent. on the estimated capital outlay involved are given 
in the Prooeedings of the Standing Finance Committee for Railways of January 
1926 (Volume II, No.6, page 13). 

NUMBER OF BRANCHES OPENED BY THE IMPERIAL BANK. 
86. THE HONOURABLE Sm PHIROZE SIlTHNA: (a) Will Govern­

ment be pleased to state how many Branches the Imperial BaDk have 
opened till now in accordance with arrangements undertaken by them , 

(b) What is the amount· of funds whiOlh each Branch is allowed to 
keep free of interest, and are any maxima and minima fixed , 

(e) Have Government asked the Bank to open Branches in certa\n 
places and has the Bank refused Y If 80, at which places , 

(d) What is the total increase in the number of Bre.nches of all 
Banks in India other than the Imperial Bank since the Imp"rial Bank 01 
India Act was pused , 
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THE HONOURABLE MR. A. C. McWATTERS: (a) The attention of the 
Honourable Member is invited to paragraph 29 of the Report of th~('AntW)ner 
of the Currency for 1926-27. • (b) There is no separate limit for individual branches. The Gover~ment 
keep all. their balances free of interest wit.h the Bank as a whole under the 
agreement. ' 

(c) The answer to the first part. is in the negative. The second part doe, 
not arise. 

(d) 'tLe information is being collected and will be supplied to the Honour­
able Member. .. 

SAFEGUARDING OF THE INTERESTS OF INDIANS IN EAST AFRICA. 
87. THE HONOURABLE SIR PHIROZE SETHNA: What sugges­

tions, if any, have Government received with regard to the appointment of 
an Agent or a Sub-Agent in East Africa for safeguarding the interests of 
Indian residents there 'and what negotiations with the East African Govern­
ment have taken place on the subject Y 

THE HONOURABLE KHAN BABADUR SIB MUHAMMAD HABIDULLAH : 
The Government of India have received no formal suggestion to appoint an 
agent in East Africa, but they themselves have considered the matter from time 
to time and do not propose to proceed further with it until experience has 
been gained of the appointment recently made by them in South Africa. No 
negotiations on the subject have taken place between the Government of India 
and the Kenya Government. 

PURCHASE FOB THE ARJlY OF PLOT No. 8 ON THE BACK BAY SCHEME. 
88. THE HONOURABLE Sm PHIROZE SilTHNA: Will Govern­

ment be pleased to state :-' 
(a) whether the Development Department of Bombay have asked 

. them to take over for the Army, Plot No.8, which has been 
prepared for them on the Back Bay Scheme j 

(b) if so, what are the diftlcttlties pointed out by the Government 
of India ~n taking over this plot j . 

(c) when do Government expect to take it over; 
(d) what is the amount which Government will pay and under which 

head in the Army estimates will this amount appear j and 
(e) has this matter been placed before the Standing Finance Com­

mittee , 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: (a) It has been 
agreed between the Government of India and the Government of Bombay 
that Plot No.8 will be taken over as 800n as it is ready. 

(b) The Government of India have pointed out no difficulties. 

(c) As soon 80S it is in a fit condition for use by the military authorities 
and.properly levelled for purposes of surface drainage. 

(d) The estimated amount is about R.s. 230 lakhs. The sum due to the 
Government of Bombay will be adjusted in that Government's loan account as 
a repayment' of loans outstanding in the Provincial Loa.ns Account, which 
• a civil head. 
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(e) No: transactions of this kind are not by custom placed before the 
CoDl{llittee. 

TAXATION OF THE IMPORTS OF JAPANESE TEXTILE GOODS I:!Io'TO INDIA. ,. 
89 .• To HONOURABLE SIB PHIROZE SETHNA: (a) Will Gov­

ernment be pleased to state whether any representation has been received 
from His M:aj~sty's Government by them with regard to the recommenda­
tion of the Indian Textile Board involving the proposal for. taxing the 
iinports of Japanese textile goods into India? . 

(b) If so, will Government be pleased to lay a copy on th~. table or 
COlnmunicate to this House the gist of such representation and any repQ' 
which may have bee. given by the Government of India 'J . 

THE HONOURABLE SUI. GEOFFREY CORBETT: (a) No, Sir. 
(b) Does not arise. 

PUltCJlA.8E OF WAGONS AND L<XX>MOTIVE8. 

. 90. THE HONOURABLE SIB PHIROZE SETHNA: (a) Will 'Gov­
ernment be pleased to state whether they have received ,a letter from the 
Indian'Merchants Chamber asking for particulars as to the purchase of 
wagons and locomotives during the last few years r 

(b) What is the date I>f this letter 7 
(0) Has any reply been sent T If so, will Government be pleased to 

place a. copy on the table f 
(d) If no reply has been sent, will Government say when they propose 

to reply T 
THE HONOURABLE SIR GEOFFREY CORBETT: "(a) Yes. 
(b) 14th April, 1927. 
(0) No reply has yet been sent. 
(d) A report ha.s recently beep received from. the' Tarifi Board in which 

12 NOON. 
the purchase of wagons by the Railway Boa.rd is 
disC'OS8ed. A reply will be sent to the letter from the 

Indian Merchants' Chamber, as 800n as it is possible to publish the Board'8 
Report. 

VALUE OF BOOKS IMPORTED INTO INDIA. 

91. Tm: HONOURABLE SIB PHIROZE SETHNA : Do the C\l8toms 
. authorities keep particulars of the value of books imported into India under 
classifications, sne it 8S· I 

(i) school and college books, 
(ii) literary, scientific and other kinds, and 
(iii) novels , 

THE HONOURABLE MR. A. C. McWATTERS: The answer is in the 
negative. 

PROMOTION OF SUITA.BLE MUSLIMS FROM: THE PROVINCIAL SERVIC:&:S TO TH_ 
ALL-INDIA. SERVICES. 

92. THE HONOURABLE MR. MAHMOOD SUHRA W ARDY: (a) Will 
the Government be pleased to 8tate the approximate period by which ~t 



• 
proposes to'reach the proportions recommended by the Lee Commis~ion in the 
All-India Services, by promotions from the Provincial Service , 

(b) Will the Government be pleased to state whether it dbnsid~ the. 
expediency of appointing suitable Muslims in the All-India Servioes, by pro­
motions from the Provincial Services, if for any reasons the numbh o[.Muslims 
appearing in and p8B8ing the simultaneous competitive examinations held in 
India and England be not up to the mark in any of, the Provinces ~ 

THE HONOURABLE MR. H. G. HAlG: (a)~n the Indian Service of 
Engineers the system of all!)tting 20 per cent. of the recruitment to officers 
prom~ from the Provincial Service, as recommended by the Lee Commission, 
has been introduced. In the Indian Forest Service no definite proportion of 
recruitment by promotion was recommended, but steps are being taken to 
increase the number of such promotions on a systema.tic basis. In regard' 
to the Indian Civil Service and Indian Police Service the accepted system is 
to make promotions to what are usually called listed posts and the principles 
to govern the rate of increase in the number of listed posts up to the proportion 
recommended by the Lee Commission are at the moment under careful con­
sideration. 

• 

(b) As I informed thtl Honourable Member on the 5th March last in reply 
to part (i11) of his question No. 116, efficiency is the guiding principle in 
making promotions from a Provincial to an all-India Service. The repre­
sentation of minority communities is secured by the reservation of vacancies 
for direct recruitment, and Government will not be prepared to give weight 
to communal considerations when it is a question of making promotions. 

REPORT OF THE INDIAN SANDHURST COllOlITTEE. 

93. THE HONOURABLE MR. MAHMOOD SUHRA W ARDY: (a) Do 
the Government propose to· publish the full unammoWl report of the Indian 
Sandhurst Committee ~ 

(b) Do the Government of J.ndia propose to giv~ immediate effect to 
the recommendations made in the said Report ¥ 

(c) If so, will the Government be pleased to state what steps have been 
taken in this direction 1 

(d) Has the,attention of the Government been drawn to tha minutes of the 
proceedings of the public meeting, on this subject; held in Bombay on the 5th of 
Avgust, 1927, which was published in the papers ~ 

HIS EXCELLENOY Till!: COMMANDER-IN-ClUEF: (a) The Govem­
ment published the Committee's report at the beginning of April 1927. 

(b) and (c). No'statement of policy can be made and no action can be 
taken in connexion with the report at the present stage. 

(d) Government have seen reports of the meeting. 

RECOMMENDATIONS OF THE INDIAN TAXATION ENQUIRY COJrlHITTli:E . 

94. THE HONOURABLE MR. MAHMOOD SUHRAW ARDY: (a) Will 
the Government be pleased to state thE' reasons for delaying in giving effect to 
the recommendations of the Indian Taxation Enquiry Committee 1 
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(b) Will the Government be pleased to state what steps, if any, have been 
taken to expedite the matter 1 . 

. TBlI't,HoN("UBABLE MR. A. C. McWATTERS: (a). (1) The Qovernment 
of India are pot directly concerned with most of the reoonpnendations relating 
to local tnatton and the finanoial relations between local authorities and Pro-
vincial Governments. In July 1926, Provincial Governments were requested 
to consider these recommendations and to inform the Government Of India 
in due course what action they proposed to take thereon. Reports from five of 
the Provinces are still due and one of them has stated in reply to a reminder 
that the report is under detailed discussion by the Departments concerne~ and 
that it is impossible to promise an early reply. 

(2) On most of the recommendations relating to Provincial taxation, 
the Government of India have oome to provisional conolusions and have re­
quested Provincial Governments to indicate to them their views or decisions 
in due course. Several of the Provinoial Governments have sent their replies. 
The others have been reminded periodically. 

(3) In respect of central taxation, the reoommendations of the Committee 
have been receiving the close attention of the Government, who have come 
to definite conclusions on most of the points. As the Honourable Member is 
aware, effect has been given to BOme of the recommendations in the Budgets of 
1926-27 and 1927-28. The cotton excise duty and the export duty on 
tea have been abolished and the import duty on motor ca1'8 and tyres has 
been reduced. The proposal to abolish the export duty on hides was rejected 
in another place. The question of readjustments in the Meaton Settlement 
was discussed at the Conference of Financial Representatives held in November 
1926, and Provincial Governments will shortly be addressed on the detailed 
proposals. 

(b) The Honourable Member will observe that the report is being dealt 
with expeditiously. The proposals, however, require detailed investigation, 
which cannot be completed within a short time, part:cularly as the great 
majority involve lengthy disousmons with Provincial Governments. The 
majority of the proposals moreover do not call for immediate action, but 
rather suggest a policy to be pursued over a series of years. 

PREVE'NTION OP' SOURRILOUS ATTACKS ON THE RELIGION OF THE MUSSALMANS. 

9lS. THE HONOURABLE MR. MAHMOOD SUHRAWARDY: (a) Has 
the attention of the Government been drawn to the resolutions passed at publio 
meetings by Mussalmans allover India and in London, regarding the judgment 
in the Rangila Ra8vl case in the Punjab 1 

(b) Will the Government be pleased to state what action they propose 
to take against such scurrilous attacks on the religion of the Mussalmans1 

(c) Will the Government be pleased to state if they pr .pose to amend the 
present law, so as to oover o&ses like the Rangila Raml , 

THE HONOURABLE MR. H. G. HAIG: (a) Gove~ent have seen the 
resolutions referred to. . 

(b) and (c). Government are introduoing a Bill this session with the object 
of strengthening the law against insults to religion. 
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THE HONOURABLE MR. M. SUHRAWARDY: Sir, is it a ftet that ac- • 
cording to the recent judgment delivered by the Acting Chief Justice 8fthe 
Punjab High Court, the Honourable Mr. Justice Broadway, the deci,ion of the 
Hon6urableMr. Justice Dalip Singh is an obiter dictum and it remains a dead' 
letter in the Law Report now, inasmuch ~,the ruling of the Allahabad High 
Court is affirmed by ,Mr. Justice Broadway 1 

. l , 

THE HONOuRABLE THE PRESIDENT: That is a matter of opinion on 
which' the HOnourable Member caWlot ask a question. ' 

• 
APPOINTMENT OF THE HONOURABLE SIR DINSHA W WACHA TO 

THE LIBRARY COMMITTEE. 

THE HONOURABLE THE PRESIDENT: I have to announce to the 
Council that I have appointed the Honourable Sir Dinshaw Wacha to the 
Library Committee in the vacancy C&used.by the resignation of Mr. K. C. Roy 
from the Council. ' 

CONGRATULATIONR TO MEMBERS WHO HAVE RECEIVED 
HONOURS. 

TUE HONOURABLE THE PRESIDENT: Honourable Members will g­
peet me to take an early opportunity to refer to those of our cQ,lleagues who 
have received honours since we last met. I am sorry that the Honourable 
Sir Manmohandas Ramji is not here to-day, but he will no doubt read what 
I say, and 1 think we can assure him of the great pleasure afforded to tiB by the 
inclusion of his name in the list of new Knights created on the birthday of His 
Majesty the King Emperor, and I tender to him our sincere, and I am sure I 
may say our unanimous, congratulations. 

The Honourable Sir Geoffrey Corbett's honour was conferred on him in 
respect of eminent public services rendered before he became a Member ,of this· 
Council. Nevertheless that does not diminish our pleasure in the Knighthood 
which he has received, and in congratulating him on it we venture to share 
collectively in the honour which has been conferred upon him individually. 

THE HONOURABLE SIR GEOFFREY CORBETT (Commerce Secretary): 
Sir, I. am very grateful to you for the kind words you have spoken and for the 
way In which they have been recei\'ed by this House. I will only say that 
it will always be, a happy memory that I received this honour for work 
done under the leadership of the Leader of this House and in the comrany of 
another Honourable Member. ' 

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LA.ID ON THE 
TABLE. 

~~~RETARY OF ~HE COUNDIL: Sir, in aocordance with Rule 25 of 
the Indian Legislative Rules, 1 lay on the table copies of II Bill to a.mend the 
India. Bar Councils Act, 1926, for certain purposes, a. Bill further to (Iom!l.~d the 
Indi8.n Merchant Shipping Act, 1928, a Bill to repeal a.nd amend ce'rtit.in' pra­
visions of the Indian Criminal Law Amendlllent Act, i908, and the Code of 
Crithinal Procedure, 1898, a BiJI ~her to ame~d the Indian Divorce Aot for 
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• a oert&'n purpOse, and of a Bill to repeal'oert&in enactments, whichBil.l8 were 

passed ~y ~ Legislative Assembly at'ite meetings held on the 18th, 22nd and 
24th August, 1927. 

REPORTS-OF THE JOINT COMMITTEES ON THE GOLD STANDARD 
AND RESERVE BANK OF INDIA BILL AND THE IMPERIAl. 
BANK OF INDIA (AMENDMENT) lULL LAID ON rr:HE TABLE. 

SECRETARY OF TH,E COUNCIL: Sir, I lay on the table thtfreporta 
ofJthe Joint Committees on the Bill to establish a gold standard ourrenoy for 
British India, and constitute a Reserve Bank of India and on the Bill further 
to~amend the Imperial Bank of India Act, 1920, for certain purposes .. 

('rt)VERNOR GENERAL'S ASSENT TO BILLS. 

SECRETARY OF THE COUNCIL: Sir, information has been received 
that His Excellency the Governor General has been pleaaed to grant his aBsent 
to the following Bills: 

The Indian Limitation (Amendment) Act, 1927. 
·The IndiaD Registration (Amendment) Act, 1927. 
-The Steel Industry (Protection) Act, 1927. 
The Currency Act, 1927. 
The Indian Finance Act, 1927. 
The Indian Limitation (Second Amendment) Aot,.1927. 
The Sea Customs (Amendment) Act, 1927. 
The Provident Funds (Amendment) Act, 1927. 
The Madras -Salt (Amendment) Act, 1927. 
The Repealing and Amending Act, 1927. 

INDIAN LIGHTHOUSE BILL. 
PBESENTATION 01' THE BEPOBT OF THE JOINT COma'l"I'EE. 

THE HONOURABLE SIR GEOFFREY CDRBETT" (Commerce Secretary) : 
Sir, I beg to present the Report of the Joint Committee on the Bill to consoli­
date and amend the law relating to the provision, maintenance and control of 
lighthouses by the Go~ernment in British India. 

INDIAN SUCCESSION (AMENDMENT) BILL. 
THE HONOURABLE MB. S. R. DAB (Law Member): Sir, .I ~ove for leave 

to introduce a Bill furlher to amend the Indian SUCC8l!sion Act. 1925, and the 
Married Women's Property Actt 1874. 

This Bill deals with sections 223 and 236 of the Succession Act, 1925., 
Under those sections probate or letters of administrlJ.tion cannot be granted to 
a married woman if the deceased was a Christian without the COD88nt of bet 
husband. This rule was based on the old English law, as it stood at the time 
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these sections were originally enacted in the Act of 1865. Since then the 
English law has been considerably changed and at the prelent rooment ih 
England it is not nece88ary that a married woman should have the coWient of 
her husband. The Bill proposes to bring the law here into c&'nfotmity with 
the law in England. The amendment of the Married Women's Property Act 
proposed by clause 3 of the Bill is also with a view to bring the Indian law into 
conformity with the present English law. 

Sir, I move. 
The motion was adopted. 
rHE HONOURABLE MR. S~ R. DAS: Sir, I introduce the Bill. 

INDIAN LIMITATION (AMENDMENT) BILL. 
THE HONOURABLE MR. S. R. DAB (Law Member): Sir, I move for kave 

to introduce a Bill further to amend the Indian Limitation Act, 1908. 
This Bill is introduced in pursuance of certain recommendatioWi of the 

Civil Justice Committee and it deals with section 10 and articles 133 and 184 
of the Limitation Act. Section 10, 88 Honourable Members aer probably aware 
provides that no suit for certain pnrposes against a trustee of a specific trust is 
barred by limitation by any length of time. The Privy Council have decided 
that this section does not apply to managers of Hindu or MuhamInadan endow­
ments and the object of the Bill is to make the section applicable to such endow­
ments. As to the two articles, 133 and 184, there has been a conflict of decision 
as t.o when the period of limitation begins under section 134 and the Bill pro­
poses to set that conflict at rest. The Bill also proposes to reduce the period 
of limitation under article 133 to three years; (it is 12 years now)-the reason 
for that being that it deals with moveable properties and not immoveable 
properties. The Bill also is intended to make it clear that these two articles, 
133 and 134, apply to Hindu and Muhammadan endowments. 

Sir, I move. 
The motion was adopted. 
THE HONOURABLE MR. S. R. DAB: Sir, I introduce the Bill. 

A..~SAM LABOUR AND EMIGRATION (AMEND~ENT) BILL. 

THE HONOURABLE MR. A. C. MeW ATTERS (Industries and Labour Secre­
tary): Sir, I move for leave to introduce a Bill further to amend the Assam 
Labour 8,no Emigration Act, 1901, for certain purposes. 

At this lltage, Sir, I need not say more than a few words about this Bill 
which is of a purely formal character. ItII ohject is simply to regularise the 
collection of casses from employers under the Assam Labour and Emigration 
Act for the purposes of the Assam Labour Board. Owing to the somewhat 
peculiar wording of the Act of 1901, some doubt has been thrown on whether 
these oesses are being legally collected or not. They have in faot been collected 
eVtlr since 1915. That is the sole object of the Bill. 

Sir, I move. 
The motion was adopted. _ 
THE HONOUuBLE MR. A. C. MeW ATTERS: Sir, r introduce the Bill. 
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THE' HO~URABLE MR. S. R. DAB (Law Member): Sir, I move for 
leave to introduce Ii Bill to enable bodies corporate to .. hold property in joint 

.0wne1'8hip. 

This Bill is introduced with a view to remove a defect in the law. Under 
the Indian Securities Act, 1920, when a Government security is held by two 
persons, it is provided that, on the death of one, the survivor becomes entitled 
to it. But a difficulty has arisen, when a Government security is held bJ' an 
individual and a corporate body or by two corporate bodies, as to what happens 
if there is di~lution of one of the corporate bodies; because the .question has 
arisen whether dis~lution of a. corporate body really 8tllOunta to death. The 
Bill is intended to make that clear and, following the English Act on the subject­
the English Bodies Corporate (Joint Tenancy) Act, 1899-it is proposed now to 
enact that not only securities but properties may be held by two corporate 
bodies or by an individual and a corporate body, in which case on the disso­
lution of the corporate body, the survivor, the other joint owner, w:ould 
be entitled to the whole of that property or security. 

Sir, I move. 

The motion was adopted. 

THE HONOl'RABLE MR. S. R. DAB: Sir, I introduce the Bill. 

PRESIDENCY-TOWNS INSOLVENCY (AMENDMENT) BILL. 

THE HONOt'RABLE MR. S. R. DAB (Law Member): Sir, I move for 
lean to introduce a Bill further to amend the Presidency-towns Insolvency 
Act, 1909, for certain purposes. 

The object of this Bill is set out very fully in the Sta~ment of Objects and 
• Re&IM>llS and I do not propose to take up the time of the House at this stage. 

I may mention that the real object of the Bill is to make clear a conflict of 
practice which has arisen between the different High Courts under section 
7 of the Presidency-towns Insolvency Act, and section 36 of that Act. 

The motion W88 adopted. 

THE HONOURABLE MR. S. ~. DAB : Sir, I introduce the Bill. 

INDIAN DIVORCE (SECOND AMENDMENT) BILL. 

THE HONOURABLE MR. H. G. HAIG (Home Secretary): Sir, I move 
for leave to introduce a Bill further to amend the Indian Divorce Act, for & 
certain purpose. 

This is a sman Bill which is intended to remedy a certain anomaly which 
has recently come to light. Under the Indian Christian Marriage Act, 
a valid marriage can be contrac~ between a Christian and a non-Christian. 
but under the provisions of the Indian Divorce Act, as it stands at present, 
relief can be given only where a petitioner profeBBe8 the Christian religion. 
The object of this Bill is to put ~ non-Christian p8l'ty to such a marriage OD 

( 882 ) 



• 
INDIAN DIVORCE (SECOND AJ(ENDMENT) BILL. 883 

• • exactly the same terms as the Christian party and to enable the non~Cb ristian 
party also to apply for relief. ' • .. " • 

Sir, I ,move. 

The motion was adopted. 

THE HONOURABLE MR. H. G. HAIG: Sir, I ~ntroduce the:Sill. 

• INSOLVENCY (AMENDMENT) BILL. 

TIlB ,HOJiOUaABLEMR. S. R. DAB (Law Member): Sir, I 'move that 
the Bill further to amend the Presidency-towns Insolvency Act, 1909. and 
,the Provincial lnaolvency Act, 1920, fot certain purposes, as p&l8ed by the 
Legislative Assembly, be taken into consideration. 

, I 

The object of this :bill is to prevent a debtor from repeatedly fitiQ,g lim 
application for adjudication witho1l;t really any intention of proCeeding with 
that application. What happens now is that a debtor who desires to, prevent 
his creditors from suipg hirii files his application for adjudication and t~ere­
after te.kes no further prOceedings under that, and finally his application is 
dismissed by the Court. If he gets into trouble again he promptly files another 
application. holds up his creditors and waits till the application is agam dis­
missed. There have been ea.ses where a debtor has followed this course more 
than three or four times, and the object of the Bill is to prevent a debtor from 
taking advantage of the present state of the law. 

Clause 2 of the Bill provides that a debtor, in respect of whom an order 
of adjudication. whether made under this Act or under the Provincial Insol­
vency Act, has been annulled owing to his failure t..o apply or to prosecute an 
application for his discharge, shall not be entitled to present an insolvency 
petition without the leave of the Court by which the order of adjudication 
was annulled. Such Court shall not grant leave unless it is satisfied either that 
the debtor was prevented by any reasonable cause from presenting or prose­
cuting his application, as the case may be, or that the petition is founded on 
facts substantially different from those contained in the petition on which the 
order of adjudication was made. 

Clause 3 deals with the case where a debtor in his second application fails 
t..o refer to the fact that his previous application' had been dismissed for default 
and the Court grants a second or & subsequent application in ignorance of the 
fact that a previous application had been dismissed for default.. It provides 
that the Court may of its own motion annul any adjudication made on the 
petition of a debtor who was, by reason of the provisioJl8 of sub-section (2) 
of section 14, not entitled to present such petition. 

Clauses 4 and 5 of this Bill are intended to 'amend the Provincial Insolvenoy 
Act on the same Hnes. 

• Sir, I move. 
The motion was adopted. 

Clauses 2, 3, 4 and 5 were added to the Bill. 

Clause 1 was added to the Bill. 
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[Mr. S. R. Du.] 
The Title and Preamble were added to the Bill. 

THE HONOURABLE MR. S. R. DAS: Sir, I move that the Bill, 118 passed 
by the Legislative Assembly, be passed. 

The motion was adopted. 

STATEMENT OF BUSINESS. 

THE HONOURABLE KHA.N BAHADUB SIR MUIlAlDUD HABIBULLAH 
(Leader of the Houae): Sir, the List of BusiDeas for to-morrow is already 
in the hands of Honourable Members. Thereafter I understand that 
you will fix our next meeting for Friday in this week. On that day 
motions will be made to consider and pass the Lighthouse Bill, on which the 
Joint Committee's report was presented this morning, the Repealing Bill which 
was laid on the table to-day, and the Indian. Succession Bill, the Indian 
Limi~tion Bill, the Bodies Corporate Bill and the Presidency-towns 
Insolvency Bill which were introduced to-day. The remaining official Bills 
introduced or laid on the table to-day will be proceeded with on Tuesday,. 
the 6th September. 

The Council then adjourned till Eleven of the Clock on Wednesday. the 
31st August, 1927. 




